2023 & {99« ¥.23

FeqqY o wifersor fagas, 2023
SefF Toren faure wam F quenfa e smem)

3CAYR AT TUT 38 HAehead! Hiaud &E1 &l Ao
3R Vot 1, 3IR S & FHARC, Fegaieyd aor
e 9T & U Aaar 99, 398 THeaT TATT Hla 3R
3T JIATT el AR T Ard & forw A, aRIsrensit
aur ThAT @ fasufed e & g & forw offesor &
YT AR 388 Gafd AT &1 396+ Hia gg O3]

I, eI AN AN 3HF Tdehead! & &fFed &0 @
foefia 3R 3 @d o W § 3R 39 91 A g3Teq 3naRgehdr
FEgH 1 ST W g R 0@ &t @ 3eaq e #r w9 g fear
SR 3R 3o & & wHfd, gegaleyd 3R et faeme & forw
ASAT §AH, 308 THeaT TAMT R dUT 3Tl GIdeTor
I & for, GO v adas & 3@ T e, e
TRRT 3R 3T FIod  HUA-3Telr  feRanst & iR
FIMNS §, U T GIfa0T $I TAAT T SR> 3R T§ 30y
i frar I o5 var witeoT T A fRET 3T WifReRT &
AETA H 3AW o & oo @ @& Ao, aRs-me
IR T Jq= 3R 3T AT Fa # AT @ I dife
AT 2040 $EAT dh IT 38h IR ST Ay & forw off, foras
Aegadl =RoT o WiFATST glel, 36aqR St &I SiTaedr & fow
T Fa® ¥ § IGEAT @ @ IR T§ F 3T &= &
Tefla AFeT & forw 3ye=y fRar S|
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HRT IURTST & dlgeakd ay & T o faum-
Avsa AeAfafad 3ifafEzeT saar §:-

AT 1
URiFH®

1. gffrea a1, gaR 3R uRF.- 1) 3@ IREEE &=
A 3gaR e witeor aifafaaa, 2023 g

2) 3 JER 36T JoleT &19 9T gham|

3) & I A FrM|

2. IRNNIT.- 59 g deef F 3=guT 30T o &, 39
sffaad A -

) PR 7 3UE PN, b, @fe-HN, gre-3AmE,
3UTA-FH, TR, GY-Solded YA H{fH &1 GiyRmer Ir M
HE & T A 3TN ¥ar HfFH F VAT FIg e 3TN
AFATIT & S 38 W Wl & A7 3T HVh YAl T 3Heen
g, aYUT 2eg "PFH" FH dGefar 3 ST ST,

2) "g@-gaure" # #@sh, o, §IR & Pls Hed AT,
AT, Aferdn, el T, U, HHAG-TAG & T, TdRG &
HAere, o, N qur R{gd uer, 3R I &1 Fg did, el
GhIR STGEUT, Hel-dgel, STol-[1ehld, Hel-HBTg, idolah fAATT
g FAfTd & yaee & T o R TIffeor & Rl
q, T3 H AT gRI, g@-giawr gl fafafése aw;

3) "UIEEUr # URT 3 & 3N AfSd 3eAR T
grfereor 3favT §;

4) "HIA-TERE' H HGA F GAGAT-HHE, HIAT F
WAecHS IRAdA IT 3d48 gRa¥d 3R s@ar & &Aor &
ey & gy 7 o I 3y Ty diEAfod §;

5) '@ ¥, UF IO &I Hal aRRd, o
Sad 74, sfad a1 39 Fg Joa & 3efia qfH FfFafaa g)
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H, 30 W I 3F AT A S dlel His Y saT Tl
SNy, Woled AT 3 AfRaT a1 fordl daa a1 {fA &
39AET A FIS difcaes IRader e AR fRdr fd o1 goAfderd
IR fFeamd, 3R 3u-fosmesr o N, 3T=-$W, gar &
Ydl, g o, ST faehrd, Feape Uied, IR Ao, 9
UoTdd, AT UTeld 3R 37 v & frardoma afdoa §; 3k
"feTe AT AT TR HY @Al SR,
6) "faehrT & & URT 29 T 30-URT 1) & 3T ST F T
H Od & feud § e ThEt, aR@snsit grR ar s,
Rl TR Fremary & iR T &1 fFar ST seaifad §;
7) "TRER" T JSEAH ToT I THR T §;
8) "HA" A WA ¥ 3cUedA WIS, 3N FHA @ Heledd
TEQU 1 ST § TR ¥ @ S5 g5 avqu afEAfed §;
9) "TUET TSR ¥ FAIRUTIHRT IT TIdT IV §;
10) "FIRUIfSIR H U AIRdfoen  fafaATa,
2009 2009 & IAATA H.18) & 3T IgAR Joar #
Tufia FeRuferer 3ifAa §;
1) 37l & edeta 3T §-
&) TATAT 3Uar HIg <Ifh SN, JfFcgea ar faafaa
fder & o, R saa a1 ofy & T @t
Rt Hecd X @1 8 a1 HaF e & Rl
g, ar
@) HIs off cafs S fordY ofH a1 oo & EGTAT @@
U fRelt aqul o ar ofF & I 3T foRd
HIET T Faly 3fOeT e & forw Jeare &
HerT ¥ T gt 8 3k
) R Had a1 ofF @ fRuar-Had iR,
12) "TEEA" & Feddd AT ek AT g o foRe
3feaFad a1 faafed dfger & Ra, ar 3 @ & v
3ryar Rt 3w eafh o forw ar fRelt enfde 3rrar qa @eer
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& forw v 3ifferdl, =ardl, TXeTs, yeeus FUar RAaR & &7
# freT s1aer ar offF o AT AT AT Ured Y I@T § AT UIed
S FT gheR &

1B) "TUEId § TR GO Ao AT, 1994
1994 &1 HAfFTA F.13) & 3t 3eaR 9 # Tafa Fig
garag AT §;

M) "IeEr ¥ 38 JA™EIH & 3T IR Fr R
3YaT R H g FH T IS AR AR FSTA AT ST
faera et #fdva § 3 sficafs &g deer &1 degar
7Y SIRT SR,

15) fafga" & s 3T & 3rha Auat grr fafga
HAU

16) "W YIS H AT A5 Y v @iFEAfea g S
STIdT AT SToIaT & Ry gt a1 vaer 3R 5@ 3ffAas & refie
frdr aiarer, oA 3rgar hA A IRfaa ar 3fAfRa ofH
T 39eT 3ryar fordl 3T Ao & foT 39l §;

17) "fdfaga @ g9 3w & reha wfieor grr
g arar fafage 3T §;

18) "fgFE" & 3@ IRVATA & 3 TWHER gRT FA11
I AT wfava &

19) "R ¥ 3 FIWHEIH F Iusul F AT
aifed 3fRIeRoT Y §;

20) 3R JoieT ¥ 3geEr 7 fAfafese g, TRt 3k
Iar Fr FABT F F & IFUT &1 ToT WHR THI-TAT |
TSI # FehIRI ATERIAT gRT, 39 3IqEr T e #
fafafese ford &3 & Siigaw a1 3T & gera TANAT HT TRl
3R AGRIed 3UdRe &1 3eIqT Jstel gl

21) "SI ¥ 39 @S H ¥ FIg Wus AT & oA
3EAR I H 30 FRAHIA & 3refid e & gaea & fow
fqantara forar s 3k
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22) 3 ser AR fFeafear «, Gaer sa wREgs
A T fRar a1 § fheg oo s@d aRenia wgh femam aman
g, d8r AT AT SRET S 3Ad ToRYH TR GUR A0
sfafaas, 1959 1959 &1 x@fAgd & 35) 3Rk Toeue
SeRarfereet 31fAfATe, 2009 2009 @ fOfFTE §.18) & fear
T gl

AT 2
WIfhoT Y TAYT 3R TS

3. 3¢ fawra WfEIor & TAGEr- 1) ToT TWHR
s OETH & URFEH & IR JARET Mg Jo9T A
3T gRT, 36 IRAATH F gASEdr & forw v wrfereor $r
TUAT HEN S "FeAR A JrirRor g S sad
gk 9T "ITTRISOT" el IT §) |

2) 3Fd IIfeoT qafed 17 & U fAafad e g
o8 emead Scaufer ared glam 3R g adea HgT gren
IR 59 3@ NPT & 3usewi & regefia SereT gur TR
gl IR FI FAURTAT T 3191, 9RUT U9 egdo el 3R dfder
F T afeh gl 3R 39 [afAT a7 & g8 arg o ghem av
38% [a%g a1 oIr A1 Hehar|

3) ST AYRUT @Uus 3fAfags, 1955 1955 &r
VAT @ 8) & IYIRHRNT dg 'TuEy UifgerR &
AT IR Y T TSR TS S|

4. 3eAR fawrw wfevor it wWEar- 1) o7 O #
At e gy, 3raTa:-

(i) 37eTeT, ST Uod TR NI Agera fram S,

(i) 3IYY TIhr IYerd, 3GIY ST IUTEET B9,

(i) el @i, T amEe faerm 3R 3maEe

faemmen); ar 3@ gfafafr o 37 afae @ i &
Y& &1 7 g,
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FOSERIOT:- 3T U & Yol & forw 3fdHcais
g & AT F1 TR e e AfEYa § 3R
sad F1s faRed Ageg afg 3k gqu afRg s9 a8
38 fQuET 1/ A TR 8, At g
(iv) 39 3ardeT gerd, TSI ATl a1, JTIR
3eaqR AsTeA);
(v) 3ifaRed Aea 3fFdr, S Fareeg A=
faamT, 3eaqy;
(vi) e Aea dfEar, adafas fador femr,
3aI9Y;
(vii) TSTel shefereT, 3¢AYR;
(vii) HET vaer fodeeh, 3o fogd faaror faems
faffes, 3eeR;
(ix) FHGTAR/ TATHeR, IR [H9TH, 3GAY;
(x) forer v, Srem aRve, 3gaqy;
(xi) TRSS TR HAATH, IAY;
(xii) I & 3HAFH IR-TERT TG, S T6T THR
ERT AHGRT fFd Siey; 3k
(xiii) HRE, IGAY IR GIEEOT - S HeEI-aiEd
glam|
2) 39-grT 1) #H Afdse deear & Afafied, a7
WeR, afe ag 3T TAsr @ R FIFRT SIS F ETET FH
8 ITfereRToT 1 TeHT g Y Tkl |
3) UT TIRIOT HI 3ETET, WITAHRIOT HI IR & TALd
fraTeheral &1 9I98ToT ST 3R 3T W ATFer WA 3k oy
QIfhAT T AT 3R W Sdedl FT Ureled e o 39 fafags
& 3T 3T Ued R T & 3R WAt e efeaar s g
IR VW 3T FSAT F G FET St urfdeer, fafaar gr,
FHI-TAT W 3O | a8 IHoT & FfAhiiar iR 39
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sffeae & 3geul & 3l oifoa afafaar & fafaegar &,
TTRIEOT gRT 38T 30Tel doF 7 YR & et B v,
3YTAROT ¢ X FhaTT|

4) 3uregel VY rfhal @1 wAer 3R VW Faedl @
OTelel LM S WITIHIOT T FETET, AL gRI, 30 YcIgiford
X AR ag 3regel &1 HGUiEAfd A WEET & Pl FH T
3R aferat 1 g FHEm|

5) ¥y, WIfARIor A1 3Fh fordl FfATA a1 AT &r
dohl H R gt AT TGET & & A fohedl 3T Fecdl Hl
TFIGT Fd A oY I TThald @Y & ol 0 1 ured Hhiar
S Afgd R S

6) I HIs ARk R I FI YRUT FA & HUR W
IT EHE, AT Uy faun-Avsa a1 frdl Tueiy wifgesrdr ar foner
I gIfeery, foe#, aRvg, s ar e @1, 9 a8 efag
8 T 8T, TEET Bl & HROT WIAHIOT T &I & Sdr & AT
ATHATGRIT fRdT STaT § af 98, IR, W UG H URSb AT
TEET o @l W IIORIOT HT TeeT 8 A&7 Jam|

7) 9 TeEdl ¥ Fewt, wfiawor &1 #ig off deey
forel off gFT 3reeT & Tod grr fof@d ey gRT 319a ug
q TIRYT & FHM fohed 98 O deb TG el M 519 dh
3TEUET GRT 3R cIAEIT TR o Y forar S|

8) IU-URT 1) & WIS xxi) & 3T aAFAERT
IIfRIOT & IR-THRT Feedr &l ggaiy ar ay Fr FHrenay &
forT g

Weg 39 & H 9 39gFd fordll Heeg &1 9g #7cg &
ST, g S, CARMAT ¢ &l o hRUT AT IegdT ReFd g
g ar 39 Rt &I 30-47 1) & WU xxi) & U8l & IHJAR
T AATNELT ERT -7 ST

9) WifeRuT, a1 38 fohar §15, IfAfa ar 3g fFe
H Pg HA AT SART fRA W THET Fdd 3 IUR ®
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yfafEeT A8 gEsh seh fF aifewor ar W@ @e &
fordt Texw @1 AAfGe a1 AgRe FEr dr i g oar e
3T HRUEY WeRor a1 T AT & ST & AT doh &
AT I 39T UG GHIG & ToIT 39y oAl ¢ IT Hls Ifh
Th O 3% f{ad & TeET ¢ a1 Iifeeor a1 0 Ao &
fregl &l & uel fr U ar 3w R §1

5. WIfAIor 1 doh.- 1) WiAROT Hr o AT H FA
T FF T IR doh W TUH W 3R W& g7y W gei o
reger fafafd &Y, 3R ORT 6 & 3udul & IregEie wd ge
3T o F HI HATeld 3HA 0T I FiEATIT HId §U)
ot ufshar & 08 AT & garerst fRar s o fafaasr
grT Jfaedd R S|

2) 3EgeT AT 3HH IUEAfT A 3urezey, wiftrenor &r
Ycdsh dosh I IeTeTar el Ife fRer dRutaer redst 3R
3uTeeT alel R do A 3uRRya g A AT g ar
UITeUT & P53 TG, il soh H 3YRYAT 39 AGEAm
gRT fAaaa forar S, do& 6T ETETAT FHLIM|

6. WEEIAT N FAMP.- 1) WAROT & FIg Fe&T, Y
IIfeROT gRT 38% A & =l a7 7Y o= & fow gearfaa
fordY Ofder, 3UR, Ya=¥r I1 YEad H YcIeT IAT 3I9cTeT &7 F
PS5 AW FUAT ¥ Tl 3T 7d @ar § I1 3foid T g,
ITEIehIOT T HGET gl {ga:

Wed frdl TEET &I hae A HRUT TH RRUR AT
feaarly F& s SR fF g Wl fRdr @faer, 3UR, deewr
a1 wEdrd # et afses fAfAes Fraell/ e &1 RRunl ¢
ar fF ag TaT A7 3GH P G TSROl gRT 39 foifad
o § ar i affewor & deeg $r gR/gd & 39 o
Fs AW A1 fGga & a1 6 3@ gEafa ar ol S @Eafa
o saar R O R ¥, R g1 A1 dcEAT uga el
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O & AR IIfReor gRT 38d AT 3ifoia @1 a1 9ee W
off ST & 3rar & ar off 3T W gl
2) I S VAT WRA 3¢9 & Y fF Far Wiieor
F P T 39-9RT 1) F oa@d AGant & e 3w
IAT & A TIg 9T ToF WHR a Afeay & fow dar sem
3R 3T [Rfeag e geml
7. s @fAfa &1 e i afewr- 1) oo i
() 3eaQR fasra 3gerd, St 3regeT giam;
(i) gRE, 0T arEd R¥eed qur HErEs) &1
giafafy, 3 37 afka & & F T F1 7 &,
FOSERIOT.- 3T 39-URT & Ydiold & forw 3ifdcafe
e @ AT & gAY s afaa 3ifda § 3R saH S
HiaRed Aeg g 3N g afga, o9 g 38 fqemer &
JART &1, FiEAferd gl
(iii) wfRE, 3gaq T wiftrenor, S §fAfd &1 Jee-
g g,
(iv) IfaRea Aeg 3fAgear, wdef@s fAafor fawmr,
3¢AR ST, 3SAR, TSIEATT;
(v) IfaRed A& 3fFTear, S Tareew AT
fasmmer, 3eaqR 7T, 3T, TSTEAT;
(vi) Seier faceren, e ga faaror faere fafdes ar
g gfafafer S geg sfear fr s @ A &
e
(vii) Jaer fAcereh, o Uog P oo wa
e @ea fffes ar sawr gfafafar o
HgYeYd I Y& § A FH o g
(vii) T AU, TIEA TS 9 IRaga [ereT ar
39T A S #Agmees f Y& & i F1 o 8
(ix) 39 fAcers, gdesd, 36aq;




(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)
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HITEeRoT &7 fAgeren, it
IS uT &l fagern, TR e,
ATereRoT &1 fAgeren, faed;
ITfRreRToT &1 e, fafe;

ool shotere, 36aYR;

qferd 3refieteh, 3eaqy; 3R
HGeFd, AR ATH, 36aq;

2) & IR FfAfa Peafaf@a afeat &1 gaer 3k
farafaf@a sdear &1 arele e, 3raTa:-

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

()

(xi)

TfeRoT & fEdee iR GRamfar swsar @
IS,

fafagat & 9T IR FET 3R TREHr A 39
FeATed T THOIREr T,

3eaR qotel Taehre AT &1 et
IRATTATT 3R A IR T,

gREAST3NT R R & fov Afaee w&@er ar
3EATRR T,

WHR & Yd Al & Wfteor & 31l wal ar
golel W TR s &A1 ot RafaeaAt grr sraenika &,
HITEeRLoT gRT 3(UfaTd eI 3UR ofell 3R O
3R olaT;

3R o o Ay & 3w iy &
CIGEISGH

gt 3R Pt & o frelt Taei 3remEr
g IfRY AT <Ifth Sl 3Helerd, U7 Gaell Jer,
3YUR 1 A AT A1 39F @At 7 ffEar &
TR & Afaa JAfte Fia affua &=er o
Yedrgd &, 3R

39aT 37egeT AT WIfdeoT & fRdr ¥R & 379y
bl 3R Fcdt A @ R 1 JeAT AT FIAT|
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3) aeRr fAafa s@ 3Rfaw & 37 3us=i &
3T 39 HI Yged AfhAT IR Fedi & AfARed & 37
Afehal &1 AT 3R TF 3T Fcdl H Ireled HEM S wifsor
ERT 38 AT-9AT R Jcdifaid fhadr S|

4) weRr afAfa & o W TUE IR W THT W
gelt e 3% 3eeT grT fagd fFar S 3R a8 &
Tareld Tedt ufhar & 0@ s &1 gt HEh S fafameEr
gRT 3auTiRd fohd S|

8. AR fRem gwa, s, afRE afy &
fAgfe.- 1) ToT @R 3ua Rl # & frdr sl
3¢AYR I IYFd & & H T dcdel AR Al T 3N Gar &
W et 3R odf W AgEd el S TeT WER gRT
HIUTRT $ S| 98 ITUROT & LT SRS SN gram
R ofteter a1 e wfafa ar Gl e afafa ar foedr
FcIHN d15 AT 3E TR ey A vlafagis w a@a-aqg
W AgeFd @t HORMAT a@fgd oifgetor & g@HEd
IFRERAT 3R FAaRAT & Ff F1 odasTor wEr 3R 3T W
fagaor I@em| ag wfReRoT @ ¢ gAed IR & dag iR
39 gRT H&F FATT TR & HerT & fav 3caier greml a8
TIRIoT Fr Ade AW AR AfRd FHATT INaAT Hr gITd
geeT GiAfra el 3udFd Afhal AR wcledl qur wrfereRor
a7 FREERT afAfa ar R 3w afafa ar Rl pemerr 98
a7 3+ fRdt e grRT gcamifaa afhar dor &aear &
3fomar 98 FATei@d ARhAT S gANET, HAefal@d Hear &
qrele 3R Aafafa sdeat &1 Adga e, 37T -

() wfeRor Y Yadd sSHEAT & Yeew 3R
JIAETOT LT,

(i) 3gYr 3Iudfeud & O, Wigeor 3,
Freufa, sferr afafa grr &&ed & &
FJAR FAAAt fr Aghe, S arfteor
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TN §a Y I RfATAT & IFgAR 3R ger
ST, geegd foRdm Sl A1 g7 gus a1 Y
giFEAfed g,

(i) WfERTT ¥ weew & U eaRs  gfear
JE&IId e,

(iv) STTEreRRoT fr IRATSTIAT Ta THIAT T JATHA;

(v) OIeRoT @ 3R & 5@ ffaas & 3refa &
STl & o 3Af8Td @IS 3l & a1 38 &
T SehR e,

(viy QT 3MART FTe, 3T e e 3R
Ifg 3R e TH I3 9T A E J @
ar 3o FAGH FHET AT 3Ah & AT 3T
I AeT TH S 9 F 3RF g ar FRERr
afAfa =1 RAwier e,

(viiy oo & fow 3R 3EHA IR F MR HETr
3R d@fage e 3R

(vii) 3T @ ufh, FcT IR Fdem, A AfagAT
ERT 3auTiRd R S|

2) 3¢ fera ged A " AR "weg & &
o 5 R rafai@d et @ fgfh wam:-

(i) focess, AfFmyd, s Rifde dfaAmr & e
3fFTar &1 Y& & AT w1 JE g,

(i) s, MR e, st ase R Haes
IR FUMeT FegHR H ¥F § AT FAG
gIam,

(i) focere, faa, St aRse o@fasRr & & §
& ol gl AR

(iv) fogers, fafer, o fSer =ammeer ar Ioeu=
U e dar & wged Ay gl & 3
¥ A &1 A8 gl
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3) T WHR, Wil & forw a@fa $r gih wef
FcIHRT S8 & AT & & H Y F HWM Ig IR g
3MgFd & TAGI0T Ud GHAETUNEleT g §U ITARIOT, HRISRT
AT, TATT Hederr a8, wifteer $r gfAEfaar ar mdr
e & sRiga AfAfRf@T HEm 3R 3@ gaEaId @EEd
HFIET & WY HRIGT GRdRT W AR W Afhat w1 g,
TH Fcdl F AdesT 3R TF Fcdedt HT dTeleT FHIIM AT IR,
FISR AR, 3eaqR & 3rgerd a1 el Fegslt S gry
38 gcaifad R S|

4) T THR 3¢AR G 3gerd $r Fgraar & forw
Teh I1 3 HARFA JgFd AN AHTARFd afga o foigerd
X TRIT AT TF Fcdl H dTeld AR W FHcdedt F [Adge war
ST 3ofehl 36T T HYFd gRT TeArAITSId v S|

5) 39-9RT 2), 3) IR 4) F 3T Agerd HHERY
IfIROT & AUFRT FAS AR AR 3d% dda IR &7 qur
3oTch dar el Aeue 3R et Wt gl St 5w WER gRT
g $r |

9. FHAUMNGE MG H TEAT FT IHGURON.- FTRAFOT A1
38% gRT ARKAT JearAifard & S W FRGRT IfAfd, T6g-
TAT W), 4RT 8 H Afese 3Rt & o, siedr afafa,
et 3z wfafa, foRlt Fogerlr a5 a1 et T afa
TR & T & FHEd 39 IRFREr 3R sAaiar &
Ual H Foid, S Ig HaTh TAS, WHR & qd AT
¥ A F FhelT| T IRt 3R FHaiar fr Aghe 3R
Jar & o, FaoT dEar R afhdr, Feg 3R FdeT W g o
fafagat grr s@aRa FF S

10. FfAfaAY &1 T8.- (1) wieor, & §fa & 3tk oo
gl 3R peat & o, ot wieor & grr R_fagdr gro
AT Y o, o afAfaal &1 76T = o a8 FHET
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e 3 IR0l & o1 & Fekd Aol & IR T 37
afh gl

(2) 39 9rT & 3 aifoa afAfaar & doh T T
IR g W ghl 3R 0 dodr A S daree e o
ipaT-faTaT T grereT g St RAfesl gRT 3udfeeyd R S|

(3) afafaal & Tewar & dod H 3URYT g AT
AT & 3T FA Rd AT R Il arel cafhed @at &
forT 0 o o S, o fafka R S|

1. et anfe &1 FAyHWE.- TR, FRERT
afafa, g afafadl 3R Feaery aist f gAea FAarar
yfvALE, wiReRer, eFeRr  @fafa, e afata o,
TUTRYfd, Fegwry a8t & yeger an, 3@ AfFa et grr
UIithd 384 Rl HeEd & gEaaRl gRT gl 3R wifdesor &
FAET 3T el vd forgdh 1, 3eaqR ey 3gead a1 38%
g’ 38 A oifild, giffemor & fRaY 309 de&g gnr
sfRyAfoTa feam SmRrem|

12. HEAT I AT AR & & fow Ty ik Fuei
TeEt F FRENA N BT =S F QAT sUEe.-
TfRreToT, iR AR, 36 e 3ged a1 Hegshnr 15
3T S5k AT o A oK B & T ToT TR AT TAHT
TSR a1 3T ey & Rt ot 3Rar ar oy 3=
gfFd @l fhdl A A1 ATHGT H eIl el IT Toll§ ool o
T & forw faftrse ar warl 3mElEdr & w9 & 3HERT &
THheM| 3T YR AT ISR I7 Fd Soh A wrRIarzar
H AT o Fehdl fohed 37¢ Ad &ol &1 HTUHR AL gl

I 3
FegdRI NSt FT TS5

13. 3EAR AT fAgeor @S fr FUME- 1) GRT 3

N IT-URT 1) & A GIfEur HT TUGAT & Jled IR
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T5T TIHR, HCA GRI, TUROT & T Th HeIdl a5 &l
TS N FHFHT AH "IEIR AT fAgeTor St grem|
2) 3EIR AR fAgeaor a5 A Arfaf@a see
i) 3¢AYN faeprE 3gerd, ST 37eTeT glam;
i) Torem AfSEee, 36aY;
iii) gford 3refeTen, 3eAY;
iv) §fdd, 36aqY faehr e,
v) & qREage HUSRT 3T, TTEAT;
vi) HEI Ydetch Ydleld), STEAT o T 99
aRage 9TH, 36T Sl
viy dfaRed Ageg #fear, adafas @@
fsTmeT, 3Ty,
vii)  3faRed  A&g  Ifedr, S W
T faemer, 3gaY;
ix) 3R fagd faRor faemer fafaes @r gfafafer
St sifafkea geg Af¥gear &1 & & & &
o g,
x) STTSeRoT &7 fAgerens, TR,
xi) ITTEEROT &l fAcers, FIR Ade;
xii) ITfereRoT FT e, o
xiii) FETAR/ wemdeh, R A, 3gaR; 3R
xiv) & cafh, S Uiffetor & 37EFe gRT
AAfAGRIT R e
3) 3R IR fATA0T &5 Aefai@d afhar &
AT e 3R AeATof@ad seal &1 e e, 37ATd:-
() 3IW TN A I AT & fow AR
ASAT IR FeTT AR 396 Fffeaga & fov
sAag (T & e 300,
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(iii)

(iv)

(vii)

(viii)

(ix)
(x)
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AT AT STIEAT & IMYARRIOT & T
haH 3006,

godh IR A I F AT dRdE TR AR
& forr AT 3HRAT ==,

TheRBI IIAAT 1 Afd IJFuRd H&1, 8
sl W HIAQ9T ThR F IART Hia9d THT &
fore Aefrua aen, sfaug gear W Ffaug &t
Fr aford o, UIfheT TUWA, FUS, Thad &
&l R asfea ARt AR 399 gFEg e
HAHEAT ST HTUROT e,

Tohd-fag, A 3R afoes e & fow -
e AR RAT R,

faffea gae=t & for e afs, TRy s
Fegl T AT TY) frdr Tuela gifger ar feer
3 e &1 Gs& Fea & fow g & 3R
3a% forw et 3IRRIAT Fem;
IrarTd & e, Eel @ digar iR
amel A fafagal & @R gfds R
T,

IraraTd AIFer 3R Ararara e & forw Artiet
IR wufaurcg dEmid @, o & iR AR
SHCH WA & fou FIAT & gER FgEdar
HITAT;

ATt AT I cTaEdT T, AR

IIARITT & GUR IR 0T @ gEaleud 3T
FAET foharereld 3R WH Fcd T ST TIiEEor
g1 fefra o S

1. 3T FegEt A F owea IR afeE- )
TITeOT & 35281 Fr qfd & fow Tifeor & deg | I3
WHR, To9T H YHIRIT A gRT (i) IRagT ddr ¥R 1S
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(i) STO-TAYT YeeY SIS (i) AW, FAIT  Adior AR
aifEafadr a5 3 1 a8, O Rfafdse s a8 S+
A, TAT-TAT W AT FIHRT 180 HI IS e ST
Yedsh H, 3U-URT 2) & JUT 39S TeET gl
2) 3U-9RT 1) & IFENT ToF WHR gRI fdd Icdsh
FdRN SIS FH 3eFeT AR $A0 e FEET Uid F IAT)
gl folael U580 W gRT ogerd f6d S| deeat & @ &a
¥ FA & W g S Fegdl NS gRT FFAIed fordy e arer
favg & ar 7 Y 7= 3R 3T @
3) T WHR, IG g dlhigd H VAT HLAT Sioh THAST
ar, 39-arr 1) & 3 afsd R FeaeRr S5 & sregar AT
fFe derw i AgRh TATT X Rl ar T off gAY 35
QeAeTael & Fehell|
4) Ycddh FeIRRT IS 3’9l F 8T F HdK & &3 &
fawat & d@ey A -
F) gRASEART IR TREHAT FT A™SAT HEM,  3og
aRefaTd e, FA&TOT IRFEH HEm AR 3Favol &r
TAT HEM T F AT el 300 @I Tolfeqar
H oY) JdUT TiREReT & ARty fafaue
gAISlAr & foIT FR%A U9 YEdd IR Ham Sas
3% fasues & for oemd o= gt ey 3k
TafeHar o 3uchRia & S,

@) 9Ifteor, HRSR SfAfd a1 3 &G 3nged
Sl Hellg I,

) oiffeor a1 SeRr IfAfa grRT 39 dfdr R foear
IR AT ThIA HF difead w9, AR

T) O 3w ARKAT H T qAT W Fedl IR Ecredt
T gTeled LM S 30 WASOT gRT Tcarafad o
S AT S SR WA AT 3eAPR AR IGFd
ENT AT-HAY W 38 AR fhd S|
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15. FcISRI 15 & dodh.- 1) 37 I & 3 afsa
AT FcddRI A3t H doh TH TUH W IR T 9799 |
gt Starfes 38 31egsT grT IauiRd fhar o 3R 38
doF # FT TOed GO W ufhar fAgAT @ dree fRam
ST S fafaaaAr grr sauiRa o s

2) FcIHNT A3t & TGEAT HI a5 T doh A 39ReUd
gl 3R S & 3T FF Ra THT R S arer safera @=t
& foT 0 o G et ot fafga ey S

T 4
uritreor $r afear 3 FeF

16. WEROT & Fed.- WREOT H LT 30T 36IARW
{7 &1 Thpd FeHd a1 gRm 3R 38 9IS & fow
IITeoT & ATl Hcd gian:-

&) TR A s 3eddd A fadma drsfer

IR Aaad [ Aaaw IR FEer 3R 39
JIeleT & forw gdetor samEr 3R 399 0 9Rada
ff T, ST 3ETH FHS A9,

T) 3aR {o ar 3@ fhdr oer & faerm & fow
IRASTATT FATAT 3R 3ol Tl T,

) gRASA 3R T w1 Auea @ & @
T T R TR wierr ar Rl 3w
Toled! §RT FATET;

) 3R o & gl e & v R
AT I1 Rl 98dd & TFaed H T TWHR Hl
Roier & Tad 50 WMER, Fegd WHR,
et T Tty a1 fhdr 37T WITSsRT grRT
FRAS T S 3T 8

%) 3R 5T & e & v Fa 3 wiigesry
F gy HEfERY T,




d)

o)
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3R o & A & fow aRASEmsn 3R
FhAT & fAsued # GHeay TUid e,

i fRelt 9RESer a1 w&he T, oer @l
TFQIA: A7 A eaq I faem @ # @
foFaT ST 8, 3mAeler 3R fAsures &1 gddeter Am
3H W 3T AT qAaeTor AR e,
oITeAT, ST fakrE, IRagd, HOR, THe @relel,
AEpfae  RaThamal, Woge, Rfecar, 9¥e,
HARS 3R 07 3T fhamepaml & faear & forw
THH IR ¥ AR 3¢ 81T & oy I & F@ey
# fasmant 3R wafeadt = dog &a;

o WHR & HASAFER aRAGEST AR EhaAt
&1 TG e,

3 qotel A AT H g1y A o

Wog AT @@ s AR wifdewor & &
AT & IAGIAcd F 3eold Iod PR gRI
foram SIRIET, S 38 gRT A &I S arell dRi@
a ganfad &,

SOTH AT TUER GEART HI, oiIfh dg  3TaTH
THAS, 3olel, YROT, 96y 3R cggeT &,
gIieeoT §RT 39 Hecdl & Asdesd & fov
3aeTH FHAST S 9 fohdr <afh a1 & 36T &
|y |@i9eT, R AT SYGEAT T,

Fad fAEor 3R gaey & fou AR Aieter
IR AT, AT A FoTA T IR 3898 gafaa
AFC & fow AT 3R FRAAET & FEHA FolleT,
IR AdIeAeoT, gataer iR aIiRkfEufaedr, aRags
Td §OR 3R S afh @l & gaey & fov
T WHR gGRT 89 & A1 37 g/ vafeaar
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F, S Tog WHR [(fAfese =, Aeawm T 37
JeAANTST Fd I Fc e,

3R {ofel A ar wrfreor grT Ffafafdse sa%
ISt & TR I FT AfATHT F;

wiftreRor g FUmafafdse 3qaqE foie ar 38
ey omr & o7aal AT el & fAhe gU MWW &
fadtor o gafdAtr, sad R ae e arfeas
afkade, 3R Ger TUET H TIEAT FA & FAT HI
CIGRIGRECRGIR

rdelfees A, Go e MR EEHR AT wrftrenor
7 fafga gFafaar @ fawAoh wa aemsid @
gCle;

T} 3T Fcg 3N d1d FET S 3 A & fow
MGTH A SRR AT FEF g, S ST
fFamaTat & HROT SevesT §U g 3R S 3 3R
H U A & fouw @aFe g Gade fow
oifRreRgoT T TUTTAT # AR & 3R

U 3T Fcd e o 39 FRAFIT & 3598 Hr
qfd & fow To7 FER gRT AR R St

17. wfaRor Y gem & foar FF 37w wisdr ar
i e I A8 FER.- 1) dcT@Hg yga madr [y &
FS g g W Y FS wRERr a1 cgfe wfeRor @ q@
HFAT & 9l ITR 9T & AR 38 YR & fFGwE F
Tl AT AT foh IfSRor gRT TSI9T #H JamifArd Afaga=r
g1 FAT-gA9 W Afafése forar o ik as #RoT 3eaqR
{51t & FAT faamrd X gfdgel 9HTG 9S4 - HHTAT gl

2) 39-9R7 1) # RAfse A -7 axa #1 ST F1S
o wTfRrerRY a1 <afeh Uar faem R el & forv 3regem & forw
ATTeeoT I fIf&d 3TdesT Seam:
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Wed VAT i H®d TAEE WRSRT & IR o
T & fAU 3rdeed U Fehe 3R VT FUERT WS 38E
e @ 9T R{wReN, afe s g, & ary wfeer @
FSa|

3) witreor WA S, St ag 3aeds §HAS), ded &
9T, 3R 3T-4RT 2) & 37T 31desT 9ed gled & 16 feol &
AR fregl ot & foar or 0t fonedl ot & @y, g
AR AT 98 3RIT THES, I AT & SIM AT AT 3T
¢ W geoh &Y gan| IfG AT g TUTEled @ oA &
X gl & AT § AT 3T SohR oIgl 1ohdT STl & ol 37dceh,
yifetoT & g a1 3@ AP 39% gRT AHEse fRdy o
3T R F dgfheds T F AT 39T WiHd Iy &
HETH & S ToIf@d ST & gRI, 3] &7 A7 38 &1
SR Pl H g Ig oI AT 3UT HT 3R WITARIOT &l €ITeT
T & Fdhem, AR G AT A9 Tr 3T, WA GHIAT F
gred @ & N R Y 3R Fremaf T SRy W & Y Ig
TAST ST fF wifteRer o yeafad faera & 3ger & & ¥
IR W P #I, e # Afafdse fa &, 3R fhar &
HhaT:

Wed 3HA Hediase frer off a1a &1 I8 7Y A& oo
SRET R 98 fRa off cafs #r s@ 3fRfHTE I dedle 9
I fagat, Jfagat ar 5 1 g F fhegl off 39 3ue=al
* Jooded H FF et & faw yRea wmdr § s 3@ s
& el frell o QUR &1 SFAT o a1 38 Frdifead &t &
ggel TITRISROT I T UIed Fdel dhr 98T § fHewt ey off
A ¥ TFafedd gl

4) 39-4RT 3) & 3refT wiitewor & fafaeay @ =afda
P TIRT a1 afe W fafaay & favg U9 WaR & dF
feT & ofiaR 3rdrar X Tohen ot faferea 3ifas ghm
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W WA 3T ST el arell AT Iy afe
FelT WHR & Y Faomeds g ar e degg
WHER T WA Il & 99 Iod WHR gRT [Afafa #r
SAE|

5) 37 &2 & o9 fF FIs =afth a1 WfOFRT 39 4T &
3T R o Rfaeay & gfdgd #ig 7 & aF Frfdeor
w fafeeay & gfage R = et e & & e,
A A e IR 3@ IHR R, e AT gew w1 @
HETd STk AT ISR & agT Hel ar 2Ifh gl

18. wifrator #r fager & & afw.- 1) JcoHT uqa
et 30T (Y 7 F% a1a g W o wftewer et T
TIRT AT 3T WITHRI I <ghh & AT fhadr aRAre=r ar
T &1, T8 arr 6 F el i m@emar & R g
Frfeald & 99 & W ¢y ¢ T o g 3a a#er 3R
VT IS TAET WS A7 3T WieRr a1 afs & Heel
P UTele] Ll DI 3Teg BT

2) JI9 39 -4RT 1) & I el TUET WiesRl, 3T
ISR AT Ik & Hig Ager fear Jrar § ar var oiResrr ar
it T fager ured @ fr alg ¥ degg o & offaw o
e ¥ fOeg Uo7 TER Ft 31 FT g 3R 39 W T
WHR & fAfeeay 3ifas g

3) WIfeuT &R 16 & @us o) A Afdse udagmor &
ATHAT T JAT SH ThR A St I§ AT F & fov
g @ b Ucdsh RIS AT FHA FHI fTsuesT 3T
5T & AT e & fed # 3R dcgag gga e [y &
T AT a1 Tod WHN gRT &A% ®9 & 3gAfed
forel diate, aR@seT ar e & gEr R o T g

19. ®fauT AFE A AT RSN T SRERAT A
T IYRTT FI T FIFOT F¥ AfF.- 1) STET WY FOT gRT P
AT 39eletl AT AT gl TgT ATIOT 3o FIAm3it & Q-
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MG HI FAEIAcd TATA o9 ST 3TP gRT 3Ucledl HFIAT AT
gl I 9 T gReRr ar R 3w wifiterr @ o
IR & ik 3@ 9eR fawfda &3 amar g o4
SccREI—cd TFATA olel T 31I&T T Thal|

2) wiferehior e Wity ar fedr e gt @
0 AeetEr 3R odf W o R deAfd g 9, 3R Ser o
fAeeyar 3R adf W FgAfa g & T d@l TAEAT IIeehir
a1, gAYt R 3T IIRSRT 3R WIfeeor & @y ey
P W Aeeuar 3R et WS R I5w WeR R f[Afaise
&I S TET T Goumst & v 39ee wter 1 3796 o F
Them ST 38 gRT fafafése fr o 3k Sees forw wifereeor
SRT 39 gl fohdr =T &

20. wifrsor Y fRelt Fieer # asafea s Fr afe.-
1) ST WITARIOT &7 Ig AT & oY foh 9RT 18 & 3U-4RT
1) & 3 3T% gRT oRdt aRaieer a1 & & T9y & &Y
T R ey #r 3aA Wi e ok @ 3
wiRer a1 wofh grT Rfafise gag & ) srifead #&r
forar arar § a1 var WY A1 <gfh gAY ot & fohdr smer
& fae & foT 39e grT g1y & off =i frelr o ar
T @l HRadel QU dR & e & @A § ar wrieeor
5T WHER HT AQY & 0§ AT R o T waren AR
@ RSt & s I, gaifeufa, oA A Hr
Fifeafa & T FIg TaT 3991d FT FHa|

2) JIEeRoT qod WHR & HASAFAR 3eqR) il
AT [T A9 a1 JAidd Qe e ar ey e
o ar, Fufefa, &hA & FgaR H1S & gy A o
e 3R VAT 7T IR FHIM o AT 7 & fAsured & forw
9IS @Y T g wffeRuT Fr Fad a9 & TR fRar
SR S9 Ao THR &l T H -
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®) W& S F Icdi@lidcd ol dlel Hls 3T

3UgFd TIfereoT FET g, AT

@) tar uiReer @ g @ W@ s &

3ceRaTdcd ol # Hfeege a1 @AY 81, A

A 9 TR & U S 38 dda & o a5

WHER & o ¥7 & fagesr fomar &
3) 519 39-aRT 1) F 3efiT wifdreRor grr R S
ccReldcd fordm 3T g1 af 38 W & & fosdesT & gdieied
& far 3 gaEea afear gl & 3T-arr 1) & [fse T
ISR, 3+ YIfaRl I Afh gRT dcdAd Yqd  fodr fafer
AT 38 IEfeT GYFcl I ST Fehell ol
4) 9IfgeoT 39-4RT 1) IR 2) F gAea & fov
3R ot & iR fhEl &1 & |ARToT &l IccRardcd o
R AR 3T v & fow wifereeor & foredt dery, ifen
IT FHHART & forv Fafei@d s wter afiget gem-
%) U HA F T AT & fov R ofF A ar 39
9 IdA FT,

@) e T gars a1 9,

M) A e 3R @ @ea dd AT iR @A
& g oemer; 3R

) J9 3T §deor qul gl @ Hehdr g AT ad
AT AR @AT Rfgd 7€ ST ST Fehdl gl, ar a3
T STl SICaAT AT JTH el

Wed frdl A 9 93 X & g WfeHor 0ar Hie
& YA IR H Afed & Jfa A o St R[dfagar A
fafafése $r s

I 5
AT Qe gieer 3t s e s
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21. ANR® ¥ dR AR AT R FEL- )
WfRtoT HfF & Aeeg Thigd Qe 3R 3uher @t
AT & v seaq 9 @1 AeRe adaror sem ik
3% o AR e A AR S|

2) AR faE Ao #H 3IR O & ARRAT &
39 Siiad & oo e fr sor a (i) a¥ 2031 §. & #7vgd
Aol & qRYe & (i) a¥ 2040 $. # 3R 3TF g e
aRved #, TT (ji) Tod TWHER & FAGATAER W 31 Headdl
WO A W § IR AR IR IR o F 37
feraleaE a3t i margsanEt & qfd F v dgfod ik
TATeE  fo @, o 3UREIanE, aeie growmsd,
AR ST, e, @Or iR 9RdeT & oo Row
F), THfae G & aRET AR e & e aRaeen
AR FHEAT FF HR 3GIR 9T & vhpd e | 99T STee
arell THT 31w 1Al o Tosed: IRATT forar Iem AR 39
fAFfei@d & forw faAy 3usetr frar S oham: -

(i) 9REeT IR TIR S/ Hsh, VAN, Iod, T8,

FeRASET gdl8 3733, TR FEIT Flecoad 3R
SH-HaT 94T 39 faea afFAfod §;

(i)  STol-9GIg, Siol-Taehrd, Hol-aATall, Hol-hrd 3R
faga ik A7 o wfFafoa &

i) UTpfder TLATECH, UG & Tell, dod WO, FTpicdedh
AT AR TS At & &1Fr S aRTETor, HaTor
3R faere;

(iv) Ufdgrf@ieh, 9rpfdes, TUOeT a1 d4mae i 3R
FeT0F Hedl A geqgsi, 3pfadl, sARGT ar
TUTAT T IRIETT;




(xii)
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HA Fera Yohell, TeRIGUT AT Gol: GoAAYOT T
SYGTAT AT, SToACellidd &131, AGAT, ATell, el

3R areret S GUR G,

3R STe AR arg GgNoT Y Jehe;

R1eT 3R Fafercar gigen;

fSrom cugaRe &ew, =g aftier  siFcae,

fafdenqe e &3, Pem g, Tl gedn
g, Iy A AR IER;

WAgHe FFCAFd Sl HedWserd Gall Hl 3TATSTeT
A AT &,

IAG-gARE & fov 3w Gad Beelvs 6t &
FFCld, TERT 30 IR 3T 7 AR 3T,
e T 3R e & 3mAe-yAle S $E
sirel 3 Semer wfEAfeT €

AiEPicen HFcead HTH AT I8, e, WY,
FOE glel, T3 glel 3 Far o7a=T IiFAfaa §;
WResT decoldd fogd gled 3R Aed, FR R
W 7 T A9V, e 3R IET ImANET FET
afFafad &

(xii) dF FHEET ® FArg & GY-FY 3GIR Joid A

(xiv)

3UAIRT I a9 3N 36T AT & 1Y Sefenm
FHTIT TehTendoT,

Riffes 3wl & T off & eed &, HfH
&I AT TR w1 3R g g iy 3k
T §deer 98 de  3EEN,  arftifods,
s, S A1 o & T H T Giolol FHIIISTA
& foT a1 3= gareE & forw e &1 3uger R
ST OF;
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(xv) QFTFQTI?IT, AN, HAARST TAET, RfSAmERT, ‘;l'@%?
HRIEET, Uy 3ARTY, GIURTS AT FaELY
Tl 3R T WAl & fow & @ 37RETuT
T,
(xvi)mmmmmWﬁWM
¥ STHAHEIT AT 3TN &l Yof: FATMAT AT AT Hie
I & frelt o &7 & #Aox Fd I= g
STHEIT & Holcd AT 3AEN & dhoglhdul &l 3fard
AT,
(xvii) 3TTarE, g amefior smaraer ofr afEAfed &
(xviii) T, Golgell AT ITAELIRL &FT I HT AT S
FAT AT AT HT FATA T,
(xix) TaaaTer AT & & 4o fara 3 gur &,
(xx) “3MEIEr" & o F AEATIT A g feT- e
Sl & T Ao Awe IR Sifeer fafage
AT, 3R
(xxi) T Q@ gey & v aer J5a f deen
yffATA & 32T & GId HeT AAGH & fow
GISTelT FATeAT|
3) A AT Ao & 9 [AfFeT S o aRART
A et e Rew & gaeEr & v 3gaqR I9a &
faeniaa forar SRem 3R 39A ag 9 Sad e fear aer
g, 3R UcAF ST Fr ofA, [FEHT 39T fohar AT gEafad g
qre 3T apE S e JYar =g 41), IR T wWor S
tar faer fRar Sem, Sded SR—E 3R 98 39 e
IR T gift g iR RAfdea St & Saar e
IIoTelT dTR &7 ST Fehal:
Wed TR, I dllshfgd # QAT 3Maegss @A dl,
forddr off S & & &I Sgol Thal|
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22. IAd {AFE AT 1) AR [AHE Ao AR
Hel & GIY-AY AT 3T e TRAT, FITRIOT Fedeh 3H S
& fou, foad 3R I9a = fenfaa frar S, e e
TSTAT IR FLeT T HIRAATET |

2) Sieter A Arster #, -

F) URT 21 & 39-9xT 2) H JU-3feaf@a o

fopaTRemal & forT 3udey g,

g) ST & A &7 T T @ik g 3R 0T ard
S fF daeifad Haw AR 3T daeifas AT
FF IR IUNPAAT, TEH, IJEEA, FHAC-TAG,
39197, I, SR, THel, AT, AdATeld T
et gor e, 3R 3w aaees Ak e
39T i dAEar Rufaar 3R e 7 gearad
A & 39T T A @ens S,

A HEET F FUATT IR HIAT HT FEAAT F FRAA

fafafése fopar ST,

") Sl & AT Ucdsd &F fe@rar e, St arfreRr

& 1 7 e ar gEidew & fow i e ar
a¥T fFar a1 gehar & 3k

3) faowa:, Aeafaf@a et aar & a1 30 # ¥ fRar

¥ HTT 39 g, 37T -

(i) oo faATr & fou Rt TIa &1 o-@ust H
GG

(i) TSP, Gol TAG, dEN, IJAG-TAG & T,
faarerat, SRt 3R 3T adeAe e &
forw {f& &1 3ec AT HRETT,;

(i) TPEY 8T T FES IT Felr & & & (g 3k
g feeue 3R o oo sreader wa gu e
era fear o1 @aem Ir fearfeaa forar o
Hha;
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(iv) fFeY TIa WX el &1 gRfAATT 3R daer &
AT 37 IRT 3N W@ I dTel ol AT F a8
7 Aeua 3R o 3R Haar F Fag 3R IS
FIET;

(v) TRl e WX Hael FT Gih-gede,

(vi) frelr Taar X AT &Y S arer foRdr sae
T FA18 IT JTAT FHI TAUCT TGwY;

(vii) TRET Tolle IT TS W TR e dlel IErAT
IalT ST HEIT;

(viii) TRET TS IT TH TIAT W ol HIAT & T H
& fAAoT ¥ 9@ 3uoey &R I AT 38h
geard 3R cafe a1 witerr o grr o fSas
T W U gE-gfayumd 39y Rl Sl g

(ix) frdr aReT & 99y yaioe & forr aReefedd
geblell, AT, HUSEIRT AT HREWET AT
faffése aegeer ot T@®T & s &
faaor & gaw & gfasy a1 Heeye;

(x) GORI, dTsdfegdl, Ed-edr ar fRAT 3T
ascHAs AT a1 areg g@etlt AT @1 1@-
@a 3R 9§ 315 S8 d& 36 90 {WeT §;

(xi) TP T & HaaI-fAAT F B gaeT &
T 3gAeT fFr I F TEg H Aees; 3R

(xi) PIS 33T §d S ST T 3T fRdr a3
Aretell & AR T faed & fav 3R o
ST IT 8T H HaAl & 3hiAe AT & ey
& forw 3mags gl

23. AT RN FA 3R 38 AR FY I & waw 7
IR S gt ufRan- 1) fRE Aieer @ difeaw w@ &
IR &el & qd W0l AlStell & Toh 6T IR e 3R
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3 UeRd e AR 3EA ER gfa WdEond 3qesy
AT 3R T Afed 0 gwg 3R AT # g Hdem S
fafagAt grr sauiRa & I 3R 38F g fRdr o s &
W IR & gg, St Aifed & afafése fr I, A & aww
& GOY H 8T 3R gerrg ARG R S

2) WREUT Ucdsh TUAGT WIMOeRT & off e
TAAT AT & HiaR Byd qfF & Aister w0 adr §, 39
I T o hEr 8 TR 1 3RATAGT &lel &1 Gihgerd]
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?E CICIGRCAIRSIC TSN

39-URT 2) & 3T A & AR & b gt &
f& @ &

3 A # A AT G HiRedrE S oar dr
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IQT THRA & fIT T 6 & 3YGY JUTILYFH IR Afed a1
giaT|

43. THA FT TIITT gel.- TG TURIOT GRT 41 T
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IR a1 FhA & HofAled & A 384 fRar off aF g
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F) 38 W Frs fawm 7Y foar ar s foam, ar
@) 0 Qe R a1 A J & 92dTd. St 98 Sk
gAst, o afh & v Ofd @ AR o gafaer
3R ordf & 3refeT @A §T A Fehell ST g Alstel
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3) afg wiftewor # fafg @ foray ofer &r forelt off o
IR fA9H, 3¢IR gRT 39 Fcdl & el & fow, a1 T
WHR gRT fhar 8 3T yAieid & faw 398 & S ar s
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Ifa & forar Iem o & 39-9rT 1) 7 ofF & fou fafga &
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51. edtor T qUT FEIfAcT a1 qeeryfa 3muR W g-
1) 9RT 49 I 9RT 50 & HNT A & YAk FHROT A1 aF
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AT gafaesit 3R faeceAr & egeha gem o HF &




55

ol ¥ 3R 3T-9rT 1) IR 2) F 3w wieer  gRr
HUSRT T FTHd & Red @ A= I
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3) T Widl &I ATl 3¢ fIhd 3MYFd gRI AT
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59. gf@reen ik =t # A 3k 3a o od
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Bill No.23 of 2023

(Authorised English Translation)

THE UDAIPUR DEVELOPMENT AUTHORITY
BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

for forming Udaipur City and certain contiguous areas into
Udaipur Region, to provide for the establishment of an
Authority for the purposes of planning, co-ordinating and
supervising the proper, orderly and rapid development of the
Udaipur Region and of executing plans, projects and schemes
for such development and to provide for matters connected
therewith.

Whereas, Udaipur City and areas contiguous to it are
being progressively developed and populated, and the necessity is
being increasingly felt for forming these areas into Udaipur
Region and for setting up of an Authority for the purpose of
planning, co-ordinating and supervising the proper, orderly and
rapid development of these areas, in which several government
departments, local authorities and other organizations are at
present engaged within their own jurisdictions; to provide also
that such Authority be enabled either itself or through other
authority to formulate and execute plans, projects and schemes for
the development of Udaipur Region so that housing,
community facilities, civic amenities and other infrastructure
are properly created for the population of Udaipur Region in

the perspective of 2040 A.D. or thereafter including the
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intermediate stages, and to provide for matters connected with the
purpose aforesaid;
Be it enacted by the Rajasthan State legislature in the
Seventy-fourth Year of the Republic of India, as follows:-
CHAPTER-I
Preliminary

1. Short title, extent and commencement.- (1) This
Act may be called the Udaipur Development Authority Act,
2023.

(2) It shall extend to Udaipur Region Area.

(3) It shall come into force at once.

2. Definitions.- In this Act, unless the context
otherwise requires,-

(1) "agriculture" includes horticulture, fruit growing,
seed growing, dairy farming, gardening, forestry, livestock
breeding or the use of land as a nursery, grazing land or any
other use of land which is ancillary to its cultivation or other
agricultural purposes and the word "agricultural" shall be
construed accordingly;

(2) "amenities" include roads, bridges, any other means
of communication, transport, streets, open spaces, parks,
recreational grounds, play grounds, water, gas and electric
supply, and source of energy, street lighting, sewerage, drainage,
conservancy, public works and such other utilities, services and
convenience as the State Government in consultation with the
Authority may, by notification in the Official Gazette, specify to
be an amenity for the purpose of this Act;

(3) "Authority" means the Udaipur Development
Authority constituted under section 3;

4) "building operations" include rebuilding
operations, structural alterations of or additions to buildings
and other operations undertaken in connection with the
construction of buildings;

(5) "development", with its grammatical variations,
means the carrying out of building, engineering, mining
or other operations in, or over, or under any land (including
land under river, lake or any other water) or the making of
any material change in any building or land or in the use of any
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building or land and includes re-development and lay out, and
sub-division of any land and also the provision of amenities and
projects and schemes for development of agriculture, horticulture,
floriculture, forestry, dairy development, poultry farming,
piggery, cattle breeding, fisheries and other similar Activities
and "to develop" shall be construed accordingly;

(6) "development area" means the area declared as
such under sub-section (1) of section 29 and in which
development is proposed to be undertaken within a reasonable
period through schemes, projects or otherwise;

(7) "Government" means Government of the State
of Rajasthan;

(8) "land" includes benefits to arise out of land, and
things attached to the earth, or permanently fastened to anything
attached to the earth;

(9) "local authority" means a Municipality or Panchayat;

(10) "Municipality" means a Municipality
established under the Rajasthan Municipalities Act, 2009 (Act No.
18 of 2009) in Udaipur Region;

(11) "occupier" includes-

(a) an owner or any person who, but for a
contract, express or implied, is paying or is
liable to pay rent to the owner of any building or
land; or

(b) any person who is liable to pay to the owner of
any land or building, damages for wrongful
occupation of the whole or part of any such
building or land; and

(c) rent-free occupant of any building or land;

(12) "owner” includes the person who, but for a
contract, express or implied, for the time being is receiving or is
entitled to receive, whether on his own account or as an
agent, trustee, guardian, manager or receiver for another
person, or for any religious or charitable institution, the rent or
profits of any building or land;
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(13) "Panchayat" means a panchayat established under the
Rajasthan Panchayati Raj Act, 1994(Act No. 13 of 1994) in
Udaipur Region;

(14) "plan" means a master development plan or a
zonal development plan prepared or deemed to be prepared
under this Act, and the expression "any plan" shall be
construed accordingly;

(15) "prescribed" means prescribed by rules made under
this Act;

(16) '"public purpose" includes any purpose which is
useful to the public or any class or section of the public
and the requirement of land reserved or designated in a plan,
project or scheme or for any other purpose under this Act;

(17) "regulation" means a regulation made by the
Authority under this Act;

(18) "rule" means a rule made by the Government
under this Act;

(19) "Tribunal" means Tribunal constituted under
the provisions of this Act;

(20) "Udaipur Region" means the areas in the limits of
the city, towns and villages specified in the Schedule. The
State Government may, from time to time, in the notification
published in the Official Gazette, amend that Schedule by adding
thereto or deleting therefrom any area specified in such
notification and thereupon the modified area shall be the Udaipur
Region;

(21) "Zone" means any of the division in which
Udaipur Region may be divided for the purposes of development
under this Act; and

(22) words and expressions used in this Act, but not
defined herein, shall have the same meanings as assigned to
them in the Rajasthan Urban Improvement Act,1959 (Act No.
35 of 1959) and the Rajasthan Municipalities Act, 2009 (Act
No. 18 0f2009).
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CHAPTER-II
Establishment and Constitution of the Authority

3. Establishment of the Udaipur Development
Authority.- (1) As soon as may be, after the commencement of
this Act, the State Government shall, by notification in the
Official Gazette, establish for the purposes of this Act, an
Authority to be called "the Udaipur Development Authority"
(hereinafter referred to as "the Authority").

(2) The Authority shall be a body corporate by the name
aforesaid having perpetual succession and a common seal with
power, subject to the provisions of this Act to acquire, hold and
dispose of property, both movable and immovable, and to
contract and may sue or be sued by its corporate name aforesaid.

(3) The Authority shall be deemed to be a local authority
within the meaning of the term "local authority" as defined in the
Rajasthan General Clauses Act,1955 (Act No. 8 of 1955).

4. Composition of the Udaipur Development
Authority.- (1) The Authority shall consist of the following
members, namely:-

(i) a Chairman, who shall be appointed by the
State Government;

(i1)) Udaipur Development Commissioner, Udaipur
who shall be the Vice-Chairman;

(iii)) Secretary to the  Government, Urban
Governance (Development and Housing
Department) or his representative not below
the rank of Deputy Secretary;

Explanation.- For the purpose of this
clause, the expression "Secretary" means the
Secretary to the Government in charge of a
department and including an Additional Chief
Secretary and a Principal Secretary when he or
she is in charge of the department;

(iv) Deputy Housing Commissioner, Rajasthan
Housing Board, Udaipur (Udaipur Region);

(v) Additional Chief Engineer, Public Health
Engineering Department, Udaipur;
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(vi)  Additional Chief Engineer, Public Works
Department, Udaipur;
(vii) District Collector, Udaipur;

(viii) Chief Managing Director, Ajmer Vidyut
Vitran Nigam Ltd., Ajmer;
(ix) Mayor/Administrator, Municipal Corporation,
Udaipur;

(x) Zila Pramukh of Zila Parishad, Udaipur;

(xi) Senior Town Planner, Udaipur;

(xii) Non-official members, not exceeding seven, to
be nominated by the State Government; and

(xiii) Secretary, Udaipur Development Authority-Who
shall be the Member-Secretary.

(2) Besides the members referred to in sub-section (1)
the State Government, if it so thinks fit, may also appoint
the Chairman of any Functional Board as member of the Authority.

(3) The Chairman of the Authority shall supervise and
control all the activities on behalf of the Authority and shall
exercise such powers and perform such duties as are conferred on
him under this Act and exercise such other powers and
perform such other duties as the Authority may, by regulations,
from time to time, determine. He may also modify, subject to
confirmation by the Authority, in its next meeting, the decisions of
officers of Authority and committees constituted under
the provisions of this Act.

(4) The Vice-Chairman shall exercise such powers and
perform such duties as the Chairman of the Authority may, by
order, delegate to him and shall, during the absence of the
Chairman, perform the functions and exercise the powers of
the Chairman.

(5) The members shall receive such allowances for meeting
the personal expenditure in attending the meetings of the Authority
or any committee or body thereof or in performing any other
functions as members, as may be prescribed.

(6) Where a person becomes or is nominated as a member
of the Authority by virtue of holding any office or being a member
of the Parliament or State Legislature or any local authority or any
other authority, Corporation, Council, Board or body, whether
incorporated or not, he shall cease to be a member of the Authority
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as soon as he ceases to be holder of that office or such member as
the case may be.

(7) A member of the Authority, other than ex-officio
members, may, at any time by writing under his hand addressed
to the Chairman, resign his office but shall continue as member
until his resignation is accepted by the Chairman.

(8) The term of the non-official members of the
Authority nominated under clause (xii) of sub-section (1) shall
be for a period of two years:

Provided that in the event of the office of any aforesaid
member becoming vacant by reason of death, removal, resignation
or otherwise, the vacancy shall be filled up by fresh nomination
according to the provisions of clause (xii) of sub-section (1).

(9) No act or proceeding of the Authority, or of any board,
committee or other body thereof shall be deemed to be invalid at
any time merely on the ground that any of the members of the
Authority or such body are not nominated, appointed or for any
other reason are not available to take office at the time of the
constitution or any meeting of the Authority, or such body or any
person is a member in more than one capacity, or there are one or
more vacancies in the offices of any members of the Authority
or such body.

5. Meetings of the Authority.- (1) The Authority
shall meet atleast once in six months at such place and at such
time as the Chairman may decide and shall, subject to the
provisions of section 6, observe such rules of procedure in
regard to the transaction of business at its meeting
(including the quorum thereat) as may be laid down by
regulations.

(2) The Chairman or in his absence, the Vice-
Chairman shall preside at every meeting of the Authority. If for
any reason both the Chairman and the Vice-Chairman are unable
to attend any meeting, any other member of the Authority,
elected by the members thereof, present at the meeting, shall
preside.

6. Cessation of membership.- (1) A member of the
Authority, who has or acquires, directly or indirectly any share
or pecuniary or other interest in any contract, loan, arrangement
or proposal entered into, or proposed to be entered into, by or
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on behalf of the Authority shall cease to be a member of
the Authority:

Provided that a member shall not be deemed to have
any such share or interest by reason only of his being a share
holder of a public limited company/concern in any such
contract, loan, arrangement or proposal or that he himself or any
relation of his, is employed by or on behalf of the Authority or he
has such share or interest in his capacity as a member of the
Authority or his property, or any property in which he has a
share or interest, is or is being acquired or taken on lease by or on
behalf of the Authority by agreement or according to any law for
the time being in force.

(2) If any question arises whether a member of the
Authority has become subject to the disqualifications mentioned in
sub-section (1), the question shall be referred for the decision of
the State Government and its decision shall be final.

7. Constitution and powers of Executive Committee.-
(1) There shall be an Executive Committee of the Authority
consisting of the following members, namely:-

(1) Udaipur Development Commissioner; who shall
be the Chairman;

(i1) representative of Secretary, Urban Governance
(Development and Housing) not below the
rank of Deputy Secretary;

Explanation.- For the purpose of this
clause, the expression "Secretary" means the
Secretary to the Government in charge of a
department and including an Additional Chief
Secretary and a Principal Secretary when he or
she is in charge of the department;

(i11) Secretary, Udaipur Development Authority who
shall be the Member-Secretary of the Committee;

(iv)  Additional Chief Engineer, Public Works
Department, Udaipur Region, Udaipur, Rajasthan;

(v)  Additional Chief Engineer, Public Health
Engineering Department, Udaipur Region,
Udaipur Rajasthan;
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(vi) Managing Director, Ajmer Vidyut Vitaran
Nigam Limited or his representative not
below the rank of a Chief Engineer;

(vil) Managing Director, Rajasthan State Industrial
and Investment Corporation Limited or his
representative not below the rank of a General
Manager;

(viii) Managing Director, Rajasthan State Road
Transport Corporation or his representative not
below the rank of a General Manager;

(ix) Deputy Director, Tourism, Udaipur;

(x) Director, Engineering of the Authority;
(xi) Director, Town Planning of the Authority;
(xii) Director, Finance of the Authority;

(xiii) Director, Law of the Authority;

(xiv) District Collector, Udaipur;

(xv) Superintendent of Police, Udaipur; and

(xvi) The Commissioner, Municipal Corporation,
Udaipur;

(2) The Executive Committee shall exercise the following
powers and perform the following duties, namely:-

(i) organisation of the divisions and operational
units of the Authority;

(i) preparation of drafts of  regulations  and
recommending to the Authority for making
them,;

(i1i1)) operation of the Udaipur Region Development
Funds;

(iv) preparation of projects and schemes;

(v) approval or rejection of tenders for
projects and schemes;

(vi) creation of posts under the Authority upto
such level as may be determined by
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regulations with the prior approval of the
Government;

(vil) borrowing and reborrowing of money required
by the Authority;

(viii) investment of surplus money of the Udaipur
Region Development Fund;

(ix) making of grants, subventions, loans or
advances to, or sharing expenses with, any
local or other authority or person for projects
and schemes;

(x) institution or withdrawal of  legal
proceedings on behalf of the Authority; and

(xi) delegation of any of its powers and duties
to its Chairman or any officer of the Authority.

(3) In addition to the powers and duties conferred on
it under other provisions of this Act, the Executive Committee
shall exercise such other powers and perform such other duties
as may be delegated to it by the Authority from time to time.

(4) The Executive Committee shall meet at such place
and at such time as may be determined by its Chairman and
shall observe such rules of procedure in regard to transaction of
business as may be determined by regulations.

8.  Appointment of Udaipur Development
Commissioner, Directors, Secretary, etc. .- (1) The State
Government shall appoint any of its officer as Udaipur
Development Commissioner on such salary and allowances and
on such terms and conditions of service as may be determined by
the State Government. He shall be the Chief Executive of the
Authority and shall supervise and control all its officers and
servants, including any officer of Government appointed, from
time to time, on deputation to the Authority, or to the Executive
Committee, or any other committee or any Functional Board
or any body thereof. He shall be responsible for collection of
all sums due to the Authority and payment of all sums payable
by it. He shall ensure adequate security of all assets including
cash balances of the Authority. Besides the said powers and
duties and the powers and duties delegated by the Authority or
the Executive Committee or any other committee or any
Functional Board or any body thereof, he shall also exercise the
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following powers, perform the following functions and discharge
the following duties, namely:-

(1)
(ii)

(iii)
(iv)
(v)

(vi)

management and supervision of operational
units of the Authority;
except as otherwise provided, appointment of the
staff as per strength sanctioned by the
Authority or the Executive Committee, as the
case may be, including their removal, dismissal
or otherwise punishing them in accordance
with the regulations made by the Authority;
promulgation of internal procedure for
management of the Authority;
administration of Projects and Schemes of
the Authority;
grant of any permission required to be given
under this Act or refusal thereof on behalf of
the Authority;
calling tenders, scrutinise them and approve or
reject them where the value does not exceed
rupees one crore and where the value exceeds
rupees one crore making recommendation to the
Executive Committee;

(vil) executing agreements and entering into contract

for and on behalf of the Authority; and

(viii)all other powers, functions and duties as may

(2) To

be determined by regulations.
aid and advise the Udaipur Development

Commissioner, the State Government shall appoint
the following Directors:-

(1)

(i)

(iii)
(iv)

Director, Engineering who shall not be below the
rank of Chief Engineer of civil construction;
Director, Town Planning who shall not be
below the rank of Senior Town Planner
and Architectural Advisor;

Director, Finance who shall be not below the
rank of Senior Accounts Officer; and

Director, Law who shall be not below the rank
of a District Judge or a Joint Legal
Remembrancer of the Rajasthan State Legal
Service.
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(3) The State Government shall appoint a Secretary of
the Authority who shall also act as Secretary of the
Executive Committee, other committees, if any, and all
Functional Boards. He shall, subject to the control and
supervision of the Udaipur Development Commissioner, record
the minutes of the proceedings of the Authority, Executive
Committee, all Functional Boards, committees or any body of
the Authority, maintain the minute book for the same along with
all record relevant thereto and shall exercise such powers,
perform such functions and discharge such duties as may be
delegated to him by the Authority, the Executive Committee,
Udaipur Development Commissioner or any Functional Board.

(4) The State Government may also appoint one or
more Additional Commissioners and Additional Secretaries to
assist the Udaipur Development Commissioner and they shall
perform such functions and discharge such duties as may be
delegated to them by the Udaipur Development Commissioner.

(5) The officers appointed under sub-sections (2), (3) and
(4) shall be deemed to be officers of the Authority and their
salary and allowances and their terms and conditions of service
shall be such as may be determined by the State Government.

9. Determination of strength of the Staff, etc. .-
The Authority or in case the powers are delegated by it, the
Executive Committee may, from time to time, sanction creation of
posts of all other officers and servants with the prior
approval of the Government, except the officers referred
to in section 8, subordinate to the Authority including
Executive Committee, any other committee, any Functional
Board or any other body as it thinks necessary. The conditions
of appointment and service, strength of the cadre and the
powers, functions and duties of such officers and servants shall
be such as may be determined by regulations.

10. Constitution of Committees.- (1) The Authority
may constitute committees consisting wholly of members of
such Authority or partly of members of such Authority and
partly of other persons in such manner and for such purposes and
functions as may be specified by the Authority by regulations.

(2) The committees constituted under this section shall
meet at such place and at such time and shall observe such rules
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of procedure in regard to the transaction of business at its
meetings as may be provided by regulations.

(3) The members of the committees may be paid such
allowances for meeting the personal expenditure in attending
the meetings and for attending to any other work of the
committees as may be prescribed.

11. Authentication of orders, etc. .- All proceedings of
the Authority, the Executive Committee, other committees and
the Functional Boards shall be authenticated by the signatures of
the Chairman of the Authority, the Executive Committee,
other committee, or the Functional Board, as the case may be, or
of any member thereof authorised by the Chairman in this behalf
and all other orders and instruments of the Authority
shall be authenticated by the Udaipur Development
Commissioner or by any other officer of the Authority authorised
by him in this behalf.

12. Provision for inviting Government and
Local Authority Officers to assist for advice.- The
Authority, the Executive Committee, the Udaipur Development
Commissioner or a Functional Board may invite any officer of
the State Government or local authority or other authority or
any person to attend its meeting or meetings as a special or
permanent invitee for the purpose of assisting or advising it on
any matter or matters. The officers or the persons so invited may
take part in the proceeding, but shall have no right to vote.

CHAPTER-III
Constitution of Functional Boards

13. Establishment of Udaipur Traffic Control
Board.- (1) As soon as may be after the Authority is established
under sub-section (1) of section 3, the State Government
shall, by order, constitute a Functional Board to be called as
the "Udaipur Traffic Control Board" under the Authority.

(2) The Udaipur Traffic Control Board shall consist of
the following members, namely:-

(1)
daipur Development Commissioner, who shall
be the Chairman;



110

(i)
istrict Magistrate, Udaipur;

(i11) Superintendent of Police, Udaipur;
(iv)  Secretary, Udaipur Development Authority;
(v)  Regional Transport Officer, Udaipur, Rajasthan;

(vi) General Manager (Operation), Rajasthan State
Road Transport Corporation, Zone Udaipur;

(vil) Additional Chief Engineer, Public Works
Department, Udaipur;

(viii) Additional Chief Engineer, Public Health
Engineering Department, Udaipur;

(ix) Representative of the Ajmer Vidyut Vitran
Nigam Limited, not below the rank of an
Additional Chief Engineer;

(x) Director, Engineering of the Authority;

(xi) Director, Town Planning of the Authority;
(xii) Director, Finance of the Authority;

(xiii) Mayor/Administrator, Municipal Corporation,
Udaipur; and

(xiv) two persons to be nominated by the Chairman
of the Authority.

(3) The Udaipur Traffic Control Board shall exercise
the following powers and perform the following duties, namely:-
(1) to prepare a Master Plan for traffic control in
Udaipur City and to take steps in a phased
manner for its implementation;
(i) to take steps to modernise the traffic control
system;

(ii1)) to lay down the policy for issuing traffic
licences of light and heavy vehicles;
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(iv) to determine policy for one way traffic, to
impose restrictions for certain hours on certain
kind of traffic on certain roads, to bar certain
vehicles on certain roads, to determine parking
places, stands, stops and cycle ways and other
matters connected therewith;

(v) to lay down guidelines for raising sign-
signals, barriers and speed breakers;

(vi) to grant permission to any person,
Government Department (Central or State), any
local authority or any other body to cut the
roads for various purposes and to impose
conditions thereof;

(vil) to demolish traffic hazards, obstacles
and to determine compensation in such cases
in accordance with regulations;

(viii) to solicit help of the citizens and
associations of repute to advise and raise
funds for traffic control and traffic education in
accordance with the rules;

(ix) to organise traffic education; and

(x) to perform all other activities pertaining to
the improvement and control of traffic and
such other functions as may be directed by the
Authority.

14. Constitution and powers of other
Functional Boards.- (1) On the advice of the Authority, the State
Government may, from time to time, by order published in the
Official Gazette, constitute, (i) a Transport and Communications
Board, (ii) a Water Resources Management Board, (iii) a
Housing, Urban Renewal and Ecology Board and other
Functional Boards for achieving the objects of the Authority with
such names as it deems fit to specify, each having membership as
provided in sub-section (2).

(2) Each Functional Board constituted by the
State Government under sub-section (1) shall consist of a
Chairman and such other members (not exceeding five) as may
be appointed by the State Government. At least two of the
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members shall be persons who have special knowledge and
experience of the subject to be dealt with by the Functional Board.

(3) The State Government may, if it thinks fit in
public interest so to do, terminate the appointment of Chairman
or any member of any Functional Board constituted under sub-
section (1) or reconstitute the same at any time.

(4) Each Functional Board shall, in respect of the
subject, on areas within its purview,-

(a) plan, identify projects and schemes, initiate
surveys and conduct investigations (either by
itself or engaging other agencies as appropriate)
and prepare programmes and proposals for
investment purposes for the consideration of
the Authority, indicating the authorities and
agencies to be entrusted with the execution
thereof;

(b) advise the Authority, Executive Committee
or the Udaipur Development Commissioner;

(c) implement any project or scheme, entrusted to it
by the Authority or Executive Committee; and

(d) exercise such other powers and perform such
other functions and duties as may be delegated
to it by the Authority or as may be assigned to
it by the Executive Committee or the Udaipur
Development Commissioner from time to time.

15. Meetings of the Functional Board.- (1) All
Functional Boards constituted under this Chapter shall meet at
such place and at such time as may be determined by its
Chairman and shall observe such rules of procedure in regard
to the transaction of business at its meeting as may be determined
by regulations.

(2) The members of the Functional Boards may be
paid such allowances for meeting the personal expenditure in
attending meeting and for attending to any other work of the
Board, as may be prescribed.
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CHAPTER- 1V
Powers and Functions of the Authority

16. Functions of the Authority.- The main object of
the Authority shall be to secure the integrated development of
the Udaipur Region and for that purpose the functions of
the Authority shall be:-

(a) urban planning including the preparation or Master
Development plan and Zonal Development Plans
and carrying out surveys for the purpose and also
making alterations therein as may be deemed
necessary;

(b) formulation and sanction of the projects and
schemes for the development of the Udaipur
Region or any part thereof;

(c) execution of projects and schemes directly by
itself or through a local authority or any other
agency;,

(d) to make recommendations to the State
Government on any matter or proposal
requiring action by the State Government,
Central Government, any local authority or
any other authority for overall development of
the Udaipur Region;

(e) participation with any other authority for
the development of the Udaipur Region,;

(f) co-ordinating execution of projects or schemes for
the development of the Udaipur Region,;

(2) supervision or otherwise ensuring

adequate supervision over
the planning and execution of any project or
scheme, the expenses of which, in whole or in
part are to be met from the Udaipur
Region Development Fund;

(h) preparing schemes and advising the concerned
authorities, departments and agencies in
formulating and wundertaking  schemes for
development of agriculture, horticulture,
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floriculture, forestry, dairy development,
transport, communication, schooling, cultural
activities, sports, medicare, tourism
entertainment and similar other activities;
execution of projects and schemes on the
directions of the State Government;

undertaking housing activity in Udaipur
Region:

Provided that the delineation  of
responsibility for housing between Rajasthan
Housing Board and the Authority will be made
by the State Government effective from the date
to be fixed by it;
to acquire, hold, manage and dispose of
property, movable or immovable, as it may deem
necessary,
to enter into contracts and agreements or
arrangements with any person or organisation as
the Authority may deem necessary for
performing its functions;

(m) to prepare Master Plan for traffic control

(o)

(p)

and management, devise policy and programmes
of action for smooth flow of traffic and
matters connected therewith;

to perform functions designated by the
State Government in the areas of urban renewal,
environment and ecology transport and
communication,  water  energy  resource
management  directly  or  through its
Functional Board or other
departments/agencies as the State Government
may specify;

regulating the posting of bills,
advertisement hoardings, signpost and name
boards in Udaipur Region or in any part
thereof as specified by the Authority;
regulating the erection or re-erection of
buildings and projections, making material
alterations therein and providing for open
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spaces in Udaipur Region or in any part thereof
as specified by the Authority;

(q) removing obstructions and encroachments
upon public streets, open spaces and properties
vesting in the Government or the Authority;

(r) to do all such other acts and things which
may be necessary for, or incidental or conducive
to, any matters which arise on account of its
activity and which are necessary for furtherance
of the objects for which the Authority is
established; and

(s) to perform any other functions that the
State Government  may  designate  in
furtherance of the objectives of this Act.

17. No other authority or person to undertake
certain development without permission of the Authority.-
(1) Notwithstanding anything contained in any law for the time
being in force, except with the previous permission of the
Authority, no authority or person shall undertake any
development within the Udaipur Region of the type as the
Authority may from time to time specify, by notification
published in the Official Gazette, and which is likely to
adversely affect the overall development of the Udaipur Region.

(2) Any authority or person desiring to undertake
development referred to in sub-section (1) shall apply in writing to
the Authority for permission to undertake such development:

Provided that such person may apply for such
permission through the concerned local authority and such local
authority shall forward his application to the Authority with its
recommendations, if any.

(3) The Authority shall, after making such enquiry as
it deems necessary and within sixty days from the receipt of
an application under sub-section (2), grant such permission
without any conditions or with such conditions as it may
deem fit to impose or refuse to grant such permission. If such
permission is not granted or refused within sixty days as
aforesaid, the applicant may, by a written communication
presented in person or through his authorised representative to
the Secretary of the Authority or any other officer nominated by
him in this behalf, call the attention of the Authority to the



116

omission or neglect in granting or refusing permission, and if
such omission or neglect continues for a further period of thirty
days from the receipt of such communication, the Authority
shall be deemed to have permitted the proposed
development and such development may be proceeded within
the manner specified in the application:

Provided that nothing herein contained shall be
construed to authorise any person to act in contravention of any
provision of this Act or the rules, regulations or order made
thereunder, relating to any matters other than the requirement
of obtaining permission of the Authority before undertaking or
carrying out any improvement under this Act.

(4) Any authority or person aggrieved by the decision
of the Authority under sub-section (3), may, within thirty days,
appeal against such decision to the State Government whose
decision shall be final:

Provided that where the aggrieved authority
submitting such appeal is under the administrative control of
the Central Government the appeal shall be decided by the State
Government after consultation with the Central Government.

(5) In case any person or authority does anything
contrary to the decision given under this section, the Authority
shall have power to pull down, demolish or remove any
development undertaken contrary to such decision and recover
the cost of such pulling down, demolition or removal from the
person or authority concerned.

18. Powers of the Authority to give directions.-
(1) Notwithstanding anything contained in any other law for the
time being in force, the Authority may give such directions to any
local authority or other authority or person, with regard
to the implementation of any project or scheme financed under
section 16, as it thinks fit and any such local authority or other
authority or person shall be bound to comply with such directions.

(2) Where any direction 1is given to any local
authority, other authority or person under sub-section (1), such
authority or person may, within fifteen days from the date of
receipt of such direction, appeal to the State Government
against such direction, and the decision of the State Government
thereon shall be final.
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(3) The Authority shall so exercise the powers
of supervision referred to in clause (g) of section 16, as may be
necessary to ensure that each project or scheme is executed in
the interest of the overall development of the Udaipur Region
and in accordance with any plan, project or scheme duly
approved under any law for the time being in force or by the
State Government.

19. Power of the Authority to require local authority
to assume responsibilities in certain cases.- (1) Where
any amenities are provided by the Authority, the Authority may
assume responsibility for the maintenance of the amenities
which have been provided by it or may require the local authority
or any other authority, within whose jurisdiction the area so
developed is situated, to assume such responsibility.

(2) The Authority, may also require the local authority
or any other authority to make provision for such other amenities
as may be specified by it and which have not been provided by
the Authority, on such terms and conditions as may be agreed
upon and where terms and conditions cannot be agreed upon,
on such terms and conditions as may be specified by the State
Government in consultation with the local authority or any other
authority, as the case may be, and the Authority.

20. Power of the Authority to execute any plan.-
(1) Where the Authority is satisfied that any direction given
by it under sub-section (1) of section 18 with regard to any
project or scheme has not been carried out by the local
authority or other authority or person referred to therein, within
the time specified in the direction, or that any such authority or
person is unable to fully implement any project or scheme
undertaken by it for the development of any part of the
Udaipur Region, the Authority may, with the sanction of the
State Government, itself undertakes any works and incur any
expenditure for the execution of such projects or implementation
of such schemes, as the case may be.

(2) The Authority may also undertake any works in
the Udaipur Region in accordance with the Master Development
Plan or the Zonal Development Plan or any other project or
scheme, as the case may be, as may be directed by the State
Government and may incur such expenditure as may be
necessary for the execution of such work. Such direction may
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be issued to the Authority only where in the opinion of the State
Government-
(a) there is no other suitable authority to undertake
such work; or
(b) where there is such an authority but it is
unwilling or unable to undertake such work; or
(c) where the Authority has specifically requested
the State Government to entrust such work to it.
(3) Where any work is undertaken by the Authority
under sub-section (1), it shall be deemed to have, for the purpose
of the execution of such work, all the powers which may be
exercised by or under any law for the time being in force by the
local authority or other authority or person referred to in sub-
section (1).
(4) The Authority may, for the purpose of sub-sections
(1) and (2), undertake the survey of any area within the Udaipur
Region and for that purpose it shall be lawful for any member,
officer or servant of the Authority-
(a) to enter in or upon any land to take level of such
land;

(b) to dig or bore into the sub-soil;

(c) to mark levels and boundaries by placing marks
and cutting trenches; and

(d) where otherwise the survey cannot be completed
or levels and boundaries marked, to cut down
and clear away any fence or jungle:

Provided that, before entering upon any land, the
Authority shall give notice of its intention to do so in such manner
as may be specified in the regulations.

CHAPTER-V

Master Development Plan and Zonal Development Plans

21. Civic Survey and preparation of Master
Development Plan.- (1) The Authority, with a view
to securing planned integrated development and use of land,
shall carry out a civic survey of and prepare a Master
Development Plan for Udaipur Region.
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(2) The Master Development Plan shall precisely define
the quality of life that a citizen of Udaipur Region could
desirably be expected to lead in (i) medium range perspective of
the year 2031 A.D. (ii) long term perspective of the year
2040 A.D. and thereafter, and (iii) such other intermediate
stages, as the State Government may direct, balanced and time
targeted development to sub-serve the needs of the growing city of
Udaipur and other areas of Udaipur Region, the network of
public utilities, civic amenities, community facilities, housing,
communications and transport, the projects or schemes for
conservation and development of natural resources and such
other matters as are likely to have a bearing on the integrated
development of the Udaipur Region and in particular may
provide for-

(1) transport and communications such as roads,
high-ways, railways, canals, international
airports, air cargo complexes and bus
service, including their development;

(i1) water supply, drainage, sewerage, sewage
disposal and other public utilities,
amenities and services, including electricity
and gas;

(1i1) preservation, conservation and development
of areas of natural scenery, city forests,
wild life, natural resources and landscaping;

(iv) preservation of objects, features, structures or
places of historical, natural, architectural
or scientific interest and educational value;

v) prevention of erosion, provision for
afforestation or reforestation, improvement
of water front areas, rivers, nallahs, lakes
and tanks;

(vi) irrigation, water supply and hydroelectric
works, flood control and prevention of
water and air pollution;

(vil)  educational and medical facilities;

(viii)  district business centres, other shopping
complexes, export oriented industrial areas
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and clearing houses, permanent exhibition
centres, cattle fairs and markets;

(ix) games and sports complexes worthy of
holding international events;

(x) amusement parks including disney land,
style complexes, safari parks and other
gardens and parks, picnic centres and day
amusement including artificial lakes and
water reservoirs;

(xi) cultural complexes including theatres, cinemas,
rangmanch, studios, recreation centres,
conference hall complexes, concert halls,
town halls and auditoria;

(xii) tourist complexes including hotels and motels,
car hiring services, organised tours and treks;

(xiii))  development of satellite towns in Udaipur
Region and their appropriate integration with
the City of Udaipur including development of
new townships;

(xiv) allocation of land for different uses,
general distribution and general location of
land and the extent to which the land may
be used as residential, commercial, industrial,
agricultural or as forests or for mineral
exploitation or for other purposes;

(xv) reservation of areas for open spaces,
gardens, recreation centres, zoological
gardens, nature-reserves, animal sanctuaries,
dairies and  health resorts and other
purposes;

(xvi) there location of the population or industry from
over populated and industrially congested
areas and indicating the density of
population or the concentration of industry to
be allowed in any area of Udaipur Region;

(xvii) housing including rural housing;

(xviii) filling up or reclamation of low lying,
swampy or unhealthy areas or levelling up of
lands;
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(xix) redevelopment and improvement of existing
builtup areas;

(xx) planning standards and zoning regulations for
different zones including development of
"abadi"; and

(xxi)  planning for Udaipur Region for management
of urban growth and all matters connected
therewith and other matters as are consistent
with the objective of this Act.

(3) The Master Development Plan may also define the
various zones into which the Udaipur Region shall be divided for
the purposes of development and indicate the manner in which
the development is to be carried out and the land in each
zone is proposed to be used (whether by the carrying out
therein development or otherwise) and the stages by which
any such development shall be carried out and shall serve as a
basic pattern of frame work within which the Zonal
Development Plan of the various zones may be prepared:

Provided that the Authority may, if it so considers
necessary in the public interest, alter the area of any zone.

22. Zonal Development Plan.- (1) Simultaneously with
the preparation of the Master Development Plan or as soon as may
be thereafter, the Authority shall proceed with the preparation of a
Zonal Development Plan for each of the zones into which
the Udaipur Region may be divided.

(2) A Zonal Development Plan may-

(a) contain the provision for the
developmental activities to be carried out as
mentioned in sub-section (2) of section 21;

(b) contain a site plan for the development of the
zone and show the approximate locations and
extents of land uses proposed in the zone for
such things as public buildings and other public
works and utilities, roads, housing, recreation,
industry, business, markets, schools, hospitals,
public and private open spaces and other
categories of public and private uses;

(c) specify the standards of population density
and building density;
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(d) show every area in the zone which may, in
the opinion of the Authority, be required or
declared for development or redevelopment; and

in particular, contain provisions regarding all or
any of the following matters, namely:-

(e)

(1)
(i)

(iii)

(iv)

(v)
(vi)

(vii)

(viii)

(ix)

the division of any site into plots for
the erection of building;

the allotment or reservation of land for
roads, open spaces, gardens, recreation
grounds, schools, markets and other public
purposes;

the development of any area into a
township or colony and the restrictions and
conditions subject to  which such
development may be undertaken or carried
out;

the erection of buildings on any site and
the restrictions and conditions in regard to
the open space to be maintained in or
around buildings and height and character of
buildings;

the alignment of buildings on any site;

the  architectural  features  of  the
elevation or frontage of any building to be
erected on any site;

the number of residential buildings
which may be erected on any plot or site;

the amenities to be provided in relation to
any site or buildings on such site whether
before or after the erection of building
and the person or authority by whom or
at whose expense such amenities are to be
provided;

the prohibitions or restrictions
regarding erection of shops, workshops,
warehouses or factories or buildings of a
specified architectural feature or buildings
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designed for particular purposes in the
locality;

(x) the maintenance of walls, fences, hedges or
any other structural or architectural
construction and the height at which
they shall be maintained;

(xi) the restrictions regarding the use of any
site for purposes other than erection of
buildings; and

(xii) any other matter which is necessary for the
proper development of the zone or any
area thereof according to plan and for
preventing  buildings  being  erected
haphazardly in such zone or area.

23. Procedure to be followed in the preparation and
sanction of Plan.- (1) Before preparing any Plan finally the
Authority shall prepare a Plan in draft and publish it by making a
copy thereof available for inspection and publishing a notice in
such form and manner as may be determined by regulations
inviting objections and suggestions from any person with respect
to the draft Plan before such date as may be specified in the notice.

(2) The Authority, shall also give reasonable opportunity to
every local authority within whose local limits any land touched by
the Plan is situated, to make any representation with respect to the
Plan.

(3) After considering all objections, suggestions and
representations that may have been received by the Authority, the
Authority shall finally sanction the Plan.

(4) Provisions may be made by regulations with respect to
the form and content of a Plan and with respect to the procedure to
be followed and any other matter, in connection with the
preparation and sanction of such Plan.

(5) Notwithstanding anything contained in sub-sections (1)
to (4), the procedure as laid down in the said sub-sections shall not
be required to be followed in case the development of any project
or scheme or any improvement thereof, in any zone is to be
carried out on any land vested in the Authority.

24. Date of operation of Plan.- Immediately after a Plan
has been sanctioned by the Authority, it shall publish in such
manner as may be determined by regulations a notice stating that a
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Plan has been approved and naming a place where a copy of the
Plan may be inspected at all reasonable hours and upon the date of
the first publication of the aforesaid notice, the Plan shall come
into operation.

25. Subsequent modification of Plans.- (1) At any time
after a Plan has come into operation according to provisions of
section 24, the Authority may make any modification to the Plan as
it thinks fit, the modification, which in its opinion, does not affect
material alterations in the character of the Plan and which does not
relate to the extent of land uses or the standards of population
density.

(2) The Authority with the approval of the State
Government may make any other modifications into the Plan in
order to promote planned development of any part of the
Udaipur Region in more efficient manner.

(3) The Authority or the Municipal Corporation,
Udaipur or any other body or Committee, as may be authorised
by the State Government in this behalf, may, in order to
promote planned development of any part of the Udaipur
Region in more efficient manner, make such modifications in
land use of the Plan for such area, as may be specified by the
State Government by notification in the Official Gazette.

(4) Before making any modification to the Plan, the
Authority, Municipal Corporation, Udaipur or any other
body or Committee, as the case may be, shall publish a notice, in
such form and manner as may be determined by regulation inviting
objections before such date as may be specified in the notice
and shall consider all objections and suggestions that may be
received by the Authority, Municipal Corporation, Udaipur or
any other body or Committee, as the case may be.

(5) Every modification made under the provisions of this
section shall be published and the modification shall come into
operation either on the date of publication or on such date as the
Authority, Municipal Corporation, Udaipur or any other
body or Committee, as the case may be may fix by notice
published in the Official Gazette whereupon the modified Plan
shall come into operation to all intents and for all purposes of this
Act.

(6) Upon coming into operation of any modified Plan, any
reference in any other section except in the foregoing sections of
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this Chapter, to the Master Development Plan or to the Zonal
Development Plan shall be construed as a reference to the Master
Development Plan or as the case may be to a Zonal Development
Plan as modified under the provisions of this section.

26. Implementation of Plan.- As soon as may be, on the
coming into operation of any plan, the Authority shall take such
action for implementation of the Plan as may be deemed necessary
subject to the provisions of this Act.

27. Plans prepared prior to this Act deemed to have
been prepared under this Act.- Any Master Plan or a Zonal
Plan prepared under the provisions of any other law in force
prior to the commencement of this Act shall be deemed to
have been prepared under the provision of this Act, to
which the provisions of the foregoing sections relating to the
sanction, modification and operation of a Master Plan/Master
Development Plan shall mutatis mutandis apply:

Provided that any Master Plan or Zonal Plan sanctioned for
the urban area of Udaipur under any other provisions of law
shall cease to operate as soon as a Plan is sanctioned
under the provisions of this Act.

28. Review of Plan.- Notwithstanding anything
contained in this Act, if the State Government or the Authority at
any time within ten years from the date on which a Plan comes
into operation under this Act is of the opinion that the revision of
such Plan is necessary, the State Government may direct the
Authority to revise, or the Authority may on its own motion
undertake revision of, such Plan after carrying out if necessary
fresh civic survey and preparing an existing and use map of the
Udaipur Region and thereupon the foregoing provisions of
this Chapter shall, so far as they can be made applicable, apply
to the revision of such Plan as those provisions apply in relation
to the preparation, publication and sanction of a Plan.

CHAPTER-VI

Control of Development and use of Land included in Plans
29. Declaration of Development Areas.- (1) As soon as

may be after a plan comes into operation as provided in section 24,
the Authority may, by notification in the Official Gazette, declare
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any area in Udaipur Region to be a development area for
the purposes of this Act.

(2) Save as otherwise provided in this Act, the
Authority shall not undertake or carry out any development of land
in any area which is not a development area.

(3) On or after the date on which notification under sub-
section (1) is published in the Official Gazette, no person shall
institute or change the use of any land or carry out any
development of land within the jurisdiction of the Authority or
Municipal Corporation, Udaipur, without their respective
permission except the breaking open of any public street for
which the previous permission of the Udaipur Traffic Control
Board shall be obtained:

Provided that, no such permission shall be necessary-

(1) for carrying out works for the maintenance,
improvement or other alteration of any
building, being works which affect only the
interior of the building or which do not
materially affect the external appearance
thereof;

(11) forthe carrying out of works in compliance
with any order or direction made by any
authority under any law for the time being in
force;

(ii1))  for the carrying out of works by any authority
in exercise of its powers under any law for
the time being in force;

(iv)  for the carrying out by the Central or the
State Government or any local authority of any
works required-

(a) for the maintenance or improvement of a
highway, road or public street, being
works carried out on land within the
boundaries of such highway, road or
public street;
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(b) for the ©purpose of inspecting,
repairing or renewing any drains, sewers,
mains, pipes, cable, telephone or other
apparatus;

(v) for the excavation (including wells) made
in the ordinary course of agricultural
operation;

(vi)  for the construction of a road intended to give
access to land solely for agricultural purposes;

(vii) for normal use of land which has been
used temporarily for other purpose;

(viii) in case of land, normally used for one
purpose and occasionally used for any other
purpose, for the use of land for that other
purpose on occasion; and

(ix)  for use, for any purpose incidental to the
use of a building for human habitation of any
other building or land attached to such
building.

30. Power of revocation and modification of
permission for development.- (1) If it appears to the
Authority that it is expedient, having regard to the Plan prepared
or under preparation, that any permission to develop land granted
under this Act or any other law should be revoked or modified,
the Authority may after giving the person concerned an
opportunity of being heard against such revocation or
modification, by order, revoke or modify the permission to
such extent as appears to it to be necessary:

Provided that-

(a) where the development relates to the carrying
out of any building or other operation, no
such order shall affect such of the operations
as have been previously carried out or shall
be passed after these operations have
substantially  progressed or have been
completed;
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(b) where the development relates to a change of
use of land, no such order shall be passed at
any time after the change has taken place:

Provided further that where the revocation or modification
of the permission is necessary in public interest, the provisions
of the first proviso shall not apply.

(2) Where permission is revoked or modified by an
order made under sub-section (1) and any owner claims within
the time and in the manner prescribed, compensation for the
expenditure incurred in carrying out the development in
accordance with such permission which has been rendered
abortive by the revocation or modification, the Authority shall,
after giving the owner reasonable opportunity of being heard by
the office, appointed by it in this behalf and after considering
his report assess and offer reasonable compensation to the owner.

(3) If the owner does not accept the compensation
and gives notice within thirty days of his refusal to accept,
the Authority shall refer the matter for the adjudication of the
Tribunal and the decision of the Tribunal shall be final and be
binding on the owner and the Authority.

31. Penalty for unauthorised development for use
otherwise than in conformity with the Plan.- (1) Any
person who, whether at his own instance or at the instance of
any other person commences, undertakes or carries out
development or institutes or changes the use of any land-

(a) without permission required under this Act; or

(b) which is not in accordance with any
permission granted or in contravention of any
condition subject to which such permission has
been granted; or

(c) after the permission for development has been
duly revoked; or

(d) in contravention of any permission which has
been duly modified,

shall, on conviction, be punished with fine which may extend
to five thousand rupees and in the case of a continuing offence
with a further fine which may extend to one hundred rupees for
every day during which the offence continues after conviction
for the first commission of the offence.
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(2) Any person who continues to use or allows the use
of any land or building in contravention of the provisions of a
Plan without being allowed to do so under section 17, or
where the continuance of such use has been allowed under
that section continues such use after the period for which the
use has been allowed, or without complying with the terms and
conditions under which the continuance of such use is allowed,
shall, on conviction, be punished with fine which may extend to
ten thousand rupees; and in the case of a continuing offence
with a further fine which may extend to five hundred rupees
for every day during which such offence continues after
conviction for the first commission of the offence.

32. Power to require removal of unauthorised
development.- (1) Where any development of Iland has
been carried out as indicated in sub-section (1) of section
31, the Authority may, subject to the provisions of this section,
within ten years of such development, serve on the owner a
notice requiring him within such period, being not exceeding one
month, as may be specified therein after the service of the notice,
to take such steps as may be specified in the notice-

(a) in cases specified in clause (a) or (c) of sub-section
(1) of section 31 to restore the land to its
condition existing before the said development
took place;

(b) in cases specified in clause (b) or (d) of sub-
section (1) of section 31 to secure compliance
with the conditions or with the permission as
modified:

Provided that where the notice requires the
discontinuance of any use of land, the Authority shall serve
a notice on the occupier also.

(2) In particular, such notice may, for purposes of
sub-section (1), require-

(1) the demolition or alteration of any building

or works;

(1) the carrying out on land of any building or

other operations; or

(i11) the discontinuance of any use of land.
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(3) Any person aggrieved by such notice may, within
the period specified in the notice and in the manner
determined by regulations, apply for permission under section 17
for retention on the land, of any building or works or for the
continuance of any use of the land, to which the notice relates
and pending the final determination or withdrawal of the
application, the mere notice itself shall not affect the retention
of buildings or works or the continuance of such use.

(4) The foregoing provisions of this Chapter shall, so far
as may be applicable, apply to an application made under sub-
section (3).

(5) If the permission applied for is granted, the notice
shall stand withdrawn; but if the permission applied for is not
granted, the notice shall stand or if such permission is
granted for the retention only of some buildings or works or for
the continuance of use of only a part of the land, the notice shall
stand withdrawn as respects such buildings or works or such part
of the land, but shall stand as respects other buildings or works or
other parts of the land, as the case may be, and thereupon the
owner shall be required to take steps specified in the notice
under sub-section (1) as respects such other buildings, works or
part of the land.

(6) If within the period specified in the notice or within
the same period after the disposal of the application under sub-
section (4), the notice or so much of it as stands in not complied
with, the Authority may-

(a) prosecute the owner for not complying with
the notice and where the notice requires the
discontinuance of any use of land, any other
person also who uses the land or causes or permits
the land to be used in contravention of the notice;
and

(b) where the notice requires the demolition
or alteration of any building or works or carrying
out of any building or other operations, itself
cause the restoration of the land to its condition
before the development took place and secure
compliance with the conditions of the
permission or with the permission as modified
by taking such steps as the Authority may
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consider necessary including demolition or
alteration of any building or works or carrying out
of any building or other operation and recover the
amount of any expenses incurred by it in this
behalf from the owner as arrears of land
revenue.

(7) Any person prosecuted under clause (a) of sub-section
(6) shall, on conviction, be punished with fine which may
extend to five thousand rupees and in the case of a continuing
offence, with a further fine which may extend to five hundred
rupees for every day during which such offence continues after
conviction for the first commission of the offence.

33. Power to stop unauthorised development.- (1) Where
any development of land as indicated in sub-section (1) of section
31 is being carried out but has not been completed, the
Authority may serve on the owner and the person
carrying out the development, a notice requiring the
development of land to be discontinued from the time of the
service of the notice, and thereupon, the provisions of sub-
sections (3), (4), (5) and (6) of section 32 shall, so far as may
be applicable, apply in relation to such notice, as they apply in
relation to notice under section 32.

(2) Any person, who continues to carry out
the development of land, whether for himself or on behalf of the
owner or any other person, after such notice has been served
shall, on conviction, be punished with fine which may
extend to five thousand rupees and when the non compliance is
a continuing one, with a further fine which may extend to five
hundred rupees for every day after the date of the service of the
notice during which the non compliance has continued or
continues.

(3) Notwithstanding anything contained in this
Chapter, where any person continues to carry out unauthorised
development after receiving a notice under sub-section (1), the
Authority or any officer authorised by it in this behalf, shall,
in addition to any prosecution or other proceedings or action
that may be initiated under this Act, have the power to require
any Police Officer to remove the person by whom the erection
of the building has been continued and all his assistants and
workmen from the place of the unauthorised development
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within such time as may be specified in the requisition and
such Police Officer shall comply with the requisition
accordingly. In addition to such removal of persons the
Authority may also confiscate such construction materials,
tools, etc. which such person was using for unauthorised
development.

(4) After a requisition order under sub-section (3) has
been complied with, any person or his assistants and
workmen subsequently continuing unauthorised development
shall, on conviction, be punishable under section 69 of this
Act, in addition to the action under sub-section (3).

(5) No compensation shall be claimed by any person
for any damage which he may sustain in consequence of
the discontinuation of the unauthorised development under
this Act.

34. Composition of unauthorised development.-
Notwithstanding anything herein before contained in this Chapter,
where any person has carried out any development of a
permanent nature or has changed the use of land-

(a) without permission required under this Act, or

(b) which is not in accordance with any permission
granted or is in contravention of any conditions
subject to which any permission has been granted, or

(c) in contravention of any permission granted or duly
modified,
such development or change of use of land may be compounded
by the Authority on such terms and on payment of such fees
and charges, as may be prescribed by the State Government from
time to time.

35. Removal or discontinuance of unauthorised
temporary  development summarily.- (1) Notwithstanding
anything hereinbefore contained in this Chapter, where any person
has carried out any development of a temporary nature
unauthorisedly as indicated in sub-section (1) of section 31,
the Authority may, by an order in writing, direct that person to
remove any structure or work erected or discontinue the use of
land made, unauthorisedly as aforesaid within fifteen days of the
receipt of the order and thereafter, if the person does not comply
with the order within the said period, the Authority or any officer
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authorised by it in this behalf may get such work summarily
removed or get such use summarily discontinued without any
notice as directed in the order and any development
unauthorisedly made again shall similarly be summarily
removed or discontinued without making any order as aforesaid:

Provided that standing crops shall not be summarily
removed and reasonable period not exceeding six months shall be
allowed to the person concerned by the Authority for the crop to be
cut and gathered.

(2) The decision of the Authority on the question of what is
development of a temporary nature shall be final.

36. Power to seal unauthorised Development.- (1) The
Authority may, at any time before or after making an order for the
removal or discontinuance of any development under section 32 or
section 33 or section 35, make an order directing the sealing of
such development in the prescribed manner, for the purpose of
carrying out the provisions of this Act, or for preventing any
dispute as to the nature and extent of such Development.

(2) Where any development has been sealed, the Authority
or the officer authorised by it in this behalf, with prior permission
of the State Government or the officer authorised by it in this
behalf, may, for the purpose of removing or discontinuing such
development, order the seal to be removed.

(3) No person shall remove such seal except by,-

(a) an order passed under sub-section (2); or
(b) an order of the Tribunal.

(4) Any person who contravenes the provisions of sub-
section (3) shall, on conviction, be punished with fine which may
extend to twenty five thousand rupees.

37. Power to require removal of authorised
development or use.- (1) If it appears to the Authority that it is
expedient in the interest of proper planning of its areas (including
the interest of amenities) having regard to the Plan prepared-

(a) that any use of land should be discontinued; or

(b) that any conditions should be imposed on
the continuance thereof; or

(c) that any building or works should be altered
or removed, the Authority may, by notice
served on the owner,-
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(1) require the discontinuance of that use; or

(i) impose such conditions as may be specified
in the notice on the continuance thereof; or
(ii1) require such steps as may be specified in
the notice to be taken for the alteration or
removal of any building or works, as the
case may be, within such period, being
not less than one month, as may be
specified therein, after the service of the
notice.
(2) Any person aggrieved by such notice may, within the
said period and in the manner prescribed, appeal to the Tribunal.
(3) On receipt of an appeal under sub-section (2), the
Tribunal may, after giving a reasonable opportunity of being heard
to the appellant and the Authority, dismiss the appeal or allow the
appeal by quashing or varying the notice as it may think fit.
(4) If any person-

(1) who has suffered damage in consequence of the
compliance with the notice by the depreciation on
any interest in the land to which he is entitled or by
being disturbed in his enjoyment of the land or
otherwise; or

(i1) who has carried out any works in compliance with
the notice claims from the Authority, within the
time and in the manner prescribed, compensation in
respect of that damage, or of any expenses
reasonably incurred by him for complying with the
notice, then the provisions of sub-sections (2) and
(3) of section 30 shall apply in relation to such
claim as those provisions apply to claims
for compensation under those provisions.

38. Sanction for sub-division of plot or layout of private
street.- (1) Every person who intends to sub-divide his land or his
plot or make or layout a private street on such land or plot on or
after the date of the publication of the draft plan under section 23
shall submit the intended layout plan for such purpose together
with such particulars and such fees, as may be determined by
regulations or by Government orders, to the Authority for sanction.
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(2) The Authority may, within the period specified in the
regulations, sanction such plan either without modifications or
subject to such modifications or conditions as it considers
expedient or may refuse to give sanction, if the Authority is of
opinion that such division or laying out of street is not in any way
consistent with the proposal of the plan.

(3) No compensation shall be payable for the refusal of a
sanction or for the imposition of modifications or conditions in the
sanction.

(4) If any person does any work in contravention of sub-
section (1), or in contravention of the modifications or conditions
given under sub-section (2), or inspite of refusal of sanction under
the said sub-section (2), the Authority may direct such person by
notice in writing to stop any work in progress and after making an
inquiry in the manner determined by regulations remove or pull
down any work or restore the land to its original condition.

39. Recovery of expenses incurred.- Any expenses
incurred by the Authority under sections 32, 33, 35, 37 and 38
shall be a sum due to the Authority under this Act from the
person in default or the owner of the land or plot and shall be
recovered as arrears of land revenue.

CHAPTER-VII
Projects and Schemes
40. Making and contents of Projects and Schemes.- (1)
Subject to the provisions of this Act or any other law for the time
being in force, the Authority for the purpose of implementing the
proposals in any plan may make such projects and schemes for the
integrated development of Udaipur Region or any part thereof, as
may be considered necessary.
(2) A project or scheme may make provisions for all or any
of the following matters, namely:-
(1) any of the matters specified in sections 21 and
22;

(11) acquisition, development, reservation and
sale or leasing of land for purpose of public
utilities such as road, streets, open spaces,
parks, gardens, recreation and playgrounds,
hospitals, dispensaries, educational institutions,



(iii)

(iv)

)

(vi)
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green belts, dairies, housing development,
development of markets, shopping centres,
commercial complexes, cultural centres,
administrative centres, transport facilities and
public purposes of all kinds;

acquisition, laying out or relaying out of land
either vacant or already built upon, rebuilding
or relocating areas which have been badly
laid out or which have development or
degenerated into a slum or kachhi basti, the
filling up or reclamation of laying, swampy or
unhealthy areas or levelling up of land;
acquisition and development of areas for
commercial, industrial, transportation,
agricultural mandies and other similar
purposes;

acquisition of land and its development for
the purpose of laying out or remodelling of
roads and streets pattern, layout of new
streets or roads, construction, diversion,
extension, alteration, improvement and
closing up of streets and roads and
discontinuance of communications;
reconstruction of plots for the purpose of
buildings, roads, drainage inclusive of
sewerage, surface or sub-soil drainage,
sewerage  disposal and  other similar
amenities;

(vii) the construction, alteration and removal of

(viii)

(ix)

(x)

buildings, bridges and other structures;
lighting and water supply;

the preservation of objects of historical or
national interest or natural beauty and of
buildings actually used for religious purposes;

the reservation of land in any scheme to such
extent as may be provided by regulations for
the purpose of  providing  housing
accommodation to the members of Scheduled
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Castes, Scheduled Tribes, backward classes and
weaker sections of the society;

(xi)  the imposition of  conditions and
restrictions in regard to the open space to be
maintained around buildings, the percentage of
building area for a plot, the number, size,
height and character of building allowed in
specified areas the purpose to which
buildings or specified areas may or may
not be appropriated, the sub-division of plots,
the discontinuance of objectionable uses of
lands in any area in specified periods, parking
space and loading and unloading space for any
building and the sizes or locations of
projections advertisement signs and hoardings;

(xi1) the suspension, so far as may be necessary,
for the proper carrying out of the schemes,
of any rule, bye-law, regulation, notification
or order made or issued under any law for
the time being in force which the Legislature
of the State is competent to make:

Provided that any suspension under this
clause shall cease to operate in the event
of the withdrawal of the scheme or on the
coming into force of the final scheme;

(xiii)) any other work of a nature such as would
bring about  environmental improvements
which may be taken up by the Authority and
all such other matters not inconsistent with the
objects of this Act.

(3) The draft project or scheme shall contain the following
particulars, namely:-

(a) the area, ownership and tenure of each original

plot;

(b) the particulars of land allotted or reserved
under clause (ii) of sub-section (2) with a
general indications of the uses to which such
land is to be put and the terms and conditions
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subject to which such land is to be put to such
uses;

(c) the extent to which it is proposed to alter
the boundaries of original plots;

(d) the estimate of the net cost of the scheme to
be borne by the appropriate authority;

(e) a full description of all the details of the
scheme under sub-section (2) as may be
applicable;

(f) the laying out or relaying out of land either
vacant or already built upon;

(g) the filling up or reclamation of low lying, swampy
or unhealthy areas or levelling up of land; and

(h) any other particulars as may be determined
by regulations.

41. Preparation of Projects and Schemes.- (1) The
Authority may, by resolution, declare its intention to prepare a
project or scheme as provided in section 40 in any development
area.

(2) Not later than thirty days from the date of such
declaration of intention to make such project or scheme, the
Authority shall publish the declaration in the Official Gazette and
in such other manner as may be determined by regulations.

(3) Not later than two years from the date of publication of
the declaration under sub-section (2) the Authority shall prepare a
project or scheme in draft form and publish it in such form and
manner as may be determined by regulations together with a notice
inviting objections and suggestions from any person with respect
to the said draft project or scheme before such date as may be
specified therein, such date being not earlier than thirty days from
the date of publication of such notice.

(4) The Authority shall consider all the objections and
suggestions as may be received within the period specified in the
notice under sub-section (3) and shall, after giving a reasonable
opportunity to such persons affected thereby as are desirous of
being heard, approve the draft project or scheme as published or
make such modifications, as it may deem fit.

(5) Immediately after a project or scheme is approved
under sub-section (4), with or without modifications, the Authority
shall publish in the Official Gazette and in such other manner as
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may determined by regulations a final project or scheme and
specify the date on which it shall come into operation.

(6) Notwithstanding anything contained in the foregoing
sub-sections, the procedure as laid down therein shall not be
required to be followed in case the project or scheme is to be
carried out on any land vested in the Authority and no demolition
of any building or removal of persons living thereat is involved
in its execution.

42. Restrictions on use and development of land after
declaration of a Scheme.- (1) On or after the date on which a draft
scheme is published under section 41, no person shall, within
the area included in the project or scheme, institute or change the
use of any land or building or carry out any development unless
such person has applied for and obtained the necessary permission
for doing so from the Authority in accordance with the
regulations made in this behalf:

Provided that it shall be lawful for any person to undertake
such development within the village abadi limits in accordance
with the permission granted by the local panchayat so far as such
permission is consistent with such draft scheme or schemes.

(2) The provisions of Chapter-VI shall be applicable
mutatis mutandis for the project or scheme approved under sub-
section (4) of section 41.

43. Lapse of Scheme.- If the Authority fails to implement
the project of scheme approved under sub-section (4) of section 41
within a period of five years from the date of publication thereof
under sub-section (5) of section 41, it shall, on the expiration of the
said period of five years, lapse.

44. Modification or withdrawal of Project or Scheme.-
(1) The Authority after making such inquiry as it may deem fit,
may, if it is of the opinion that it is necessary or expedient so to do,
by notification published in the Official Gazette, declare that the
project or scheme approved under sub-section (4) of section 41 is
withdrawn and upon such declaration no further proceedings shall
be taken in regard to such project or scheme.

(2) If the Authority, after approval of any project or scheme
under sub-section (4) of section 41, at any time, considers it
necessary to make certain modifications therein, which in its
opinion do not effect material alteration in the character of the
project and scheme, may make suitable modifications.
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45. Saving to any Project or Scheme.- Notwithstanding
anything contained in any provision of this Act or in any plan
sanctioned under it, the Authority shall be at liberty to make and
carry out any project or scheme not covered by the said plan in the
opinion of the Authority, it is necessary to do so or expedient in
public interest, and the said plan shall be deemed to be modified to
that extent.

CHAPTER-VIII
Acquisition and Disposal of Land

46. Power to purchase or lease by agreement.- The
Authority may enter into an agreement with any person for the
purchase, leasing or exchange by the Authority from such person
of any land, which the Authority is authorised to acquire, or any
interest in such land.

47. Power of State Government to acquire land.- Where,
on any representation from the Authority, it appears to the State
Government that in order to enable the Authority to perform any of
its functions or to discharge any of its duties or to exercise any of
its powers or to carry out any of its projects or schemes or
development Programmes, it is necessary that any land in any part
of the Udaipur Region should be acquired, the State
Government may acquire the land under and in accordance with
the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Central Act No. 30 of 2013).

48. Possession to be made available to the
Authority.- Where any land is taken in possession of the State
Government shall make that land available to the Authority for
the purpose of performing its functions, discharging its duties
and exercising its powers.

49. Land to vest in the Authority and its disposal.- (1)
Notwithstanding anything contained in the Rajasthan Land
Revenue Act, 1956 (Act No. 15 of 1956), the land as defined
in section 103 of that Act, excluding land referred to in sub-clause
(i1) of clause (a) of the said section and nazul land placed at
the disposal of a local authority under section 102A of that Act
in Udaipur Region, shall, immediately after establishment of
the Authority under section 3 of this Act, be deemed to have
been placed at the disposal of and vested in the Authority which
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shall take over such land for and on behalf of the State
Government and may use the same for the purposes of this
Act and may dispose of the same by way of allotment,
regularisation or auction subject to such conditions and restrictions
as the State Government may, from time to time, lay down and in
such manner, as it may, from time to time, prescribe:

Provided that the Authority may dispose of any such land-

(a) without undertaking or carrying out any
development thereon; or

(b) after wundertaking or -carrying out such
development as it thinks fit, to such person, in
such manner and subject to such covenants
and conditions, as it may consider expedient
to impose for securing development according
to plan.

(2) No development of any land shall be undertaken or
carried out except by or under the control and supervision of the
Authority.

(3) If any land vested in the Authority is required at any
time by the Municipal Corporation, Udaipur for carrying out
its functions or by the State Government for any other purpose,
the State Government may, by notification in the Official
Gazette, place such land at the disposal of the Municipal
Corporation, Udaipur or any Department of the State
Government, as the case may be, on such terms and conditions as
may be deemed fit.

(4) All lands acquired by the Authority, or by the State
Government and transferred to the Authority, shall be disposed of
by the Authority in the same manner as may be prescribed for land
in sub-section (1).

50. Allotment, regularisation etc. of certain lands.- (1)
Any land deemed to have been placed at the disposal of the
Authority under section 90-A of the Rajasthan Land Revenue Act.
1956 (Act No.15 of 1956) shall be available for allotment or
regularization by the Authority to the person or persons, as the case
may be, specified in that section subject to the terms and
conditions prescribed, and on payment to the Authority of the
urban assessment or premium or both leviable and recoverable,
under that section.
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(2) The charges realised under sub-section (1) shall
be credited to the Consolidated Fund of the State and to the fund
of the Authority as may be determined by the State Government.

51. Transfer to be on free hold or lease hold basis.-
(1) Every transfer of land under section 49 or section 50 shall be
either on free hold basis or on lease hold basis.

(2) Any land sold, allotted, regularized or
otherwise transferred on lease hold basis may be converted in free
hold basis subject to such terms and conditions, and on
payment of such conversion charges, as may be prescribed.

Explanation.- For the purposes of this section, "free
hold" means tenure in perpetuity with right of inheritance and
alienation.

52. Revocation of allotment and cancellation of lease
deed.- (1) Notwithstanding anything to the contrary contained in
this Act or any other law for the time being in force, if, at any time,
before or after the lease deed, executed and registered, in respect of
land disposed of under this Chapter either on lease hold basis or on
free hold basis, the Authority has reasons to believe that allotment
of land has been obtained, and lease deed has been executed, by
way of misrepresentation of facts or on the basis of false
documents or with collusion or in contravention of law, it shall
issue in the manner hereinafter provided a notice in writing to
show cause why an order of revocation of allotment and
cancellation of the lease deed of the land should not be made.

(2) The notice shall-

(a) specify the grounds on which an order of revocation
of allotment and cancellation of the lease deed of the land is
proposed to be made; and

(b) require all persons concerned, that is to say, all
persons who are or may be, in occupation of or claim interest in,
the land, to show cause, if any, against the proposed order on or
before such date as is specified in the notice being a date not earlier
than seven days from the date of issue thereof.

(3) If, after considering the cause, if any, shown by any
person in pursuance of a notice under sub-section (1) and any
evidence he may produce in support of the same and after giving
him, a reasonable opportunity of being heard, the Authority is
satisfied that the lease is obtained by misrepresentation of facts or
on the basis of false documents or with collusion or in
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contravention of law, the Authority may, make an order of
revocation of allotment and cancellation of the lease deed of the
land and also make an order of eviction, for reasons to be recorded
therein, directing that the land shall be vacated by all persons who
are or may be in occupation thereof or any part thereof, and cause a
copy of the order to be affixed on the outer door or some other
conspicuous part of the land.

53. Acceptance of surrender of rights in certain lands and
issue of free hold patta.- (1) Any person who holds non-
agricultural land within the jurisdiction of the Authority otherwise
than under a lease or license issued by the Authority may, in the
prescribed manner, surrender his rights in such land in favour of
the Authority for the purpose of obtaining free hold rights from the
Authority, the Authority may accept such rights and may issue
free hold patta.

(2) Any person who holds any order or patta issued under
any other law may also surrender his rights in such land in favour
of the Authority for the purposed of obtaining free hold rights from
the Authority, the Authority may accept such rights and may issue
free hold patta. In case such land is on leasehold basis the free hold
patta shall be issued on depositing one time lease money as may be
prescribed.

(3) On acceptance of rights by the Authority under sub-
sections (1) and (2), all the rights of the holder in the said land
shall vest in the Authority and the Authority shall, subject to the
other provisions of this Act and the rules made thereunder and on
payment by the holder such fee or charges as may be determined
by the State Government, issue free hold patta to the holder of the
said land.

(4) The free hold patta issued under sub-section (3) shall
be subject to all the covenants before acceptance by the Authority
of the rights under sub-sections (1) and (2).

CHAPTER-IX
Finance, Budget and Accounts

54. Funds of the Authority.- (1) There shall be a fund for
the Authority to be called "the Udaipur Region Development
Fund" (hereinafter referred to as "Fund"), to which shall be
credited all moneys received by the Authority, including-

(a) such amount of contribution to be made by the
State Government yearly or in such instalments
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in each year as it may determine in accordance
with the schemes included in the State Plan and
under appropriation duly made in this behalf,
which contribution shall be utilised by the
Authority for the development of Udaipur Region;

(b) such other moneys as may be paid to
the Authority by the State Government,
Central Government or any other authority or
agency by way of grants, loans, advances or
otherwise;

(c) income derived from premium on second and
subsequent sale of vacant land;
(d) income from levy on vacant land;

(e) all fees, costs and charges received by the
Authority under this Act or any other law for
the time being in force;

(f) all moneys received by the Authority from the
disposal of land, building and other
property, movable and immovable and other
transactions, including lease money, urban
assessment, development charges and other
similar charges recovered from plot holders;

(g) all moneys borrowed by the Authority including
loans to be raised from the financing institutions;

(h) all moneys received by the Authority by way of
rents and profits or in any other manner or
from any other source; and

(1) all donations to be received by the Authority.

(2) The Authority may keep in current or deposit account
with any Scheduled Bank or any Co-operative or other Bank
approved by the State Government in this behalf, such sum of
money out of its Fund as may be determined by the Authority and
any money in excess of the said sum shall be invested in such
manner as may be determined by regulations.
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(3) Such accounts shall be operated upon by the
Udaipur Development Commissioner or by such other
officer of the Authority as may be authorised by it by
regulations made in this behalf.

55. Loans Fund.- (1) As a part of the Fund, the Authority
shall establish in distinct Bank accounts a Loans Fund for the
purpose of (a) receiving all moneys borrowed by it including all
repayments of loan instalments together with payment of interest
made by the borrower on loans, (b) providing all moneys to be
made available by the Authority as loans or advances to local
authorities and other authorities or persons, (¢) repayment of loans
raised by the Authority for the purposes of this Act, and (d)
expenditure on projects and schemes.

(2) All matters connected with the Loans Fund shall be
governed by the regulations made in this behalf.

56. Reserve and other Funds.- (1) The Authority shall
make provisions for a reserve fund and may provide for other
specially denominated funds, as it deems fit.

(2) The management of the funds referred to in sub-section
(1), the sums to be transferred from time to time to the
credit thereof, and the application of money comprised therein,
shall be determined by the Authority.

57. Application of Funds, etc. .- All property, funds
and other assets vesting in the Authority shall be held and applied
by it for the purposes and subject to the provisions of this Act.

58. Power of the Authority to borrow.- The Authority
may, with the previous approval of the State Government, borrow
any money for carrying out the purpose of this Act or for
servicing any loan obtained by it, at such rates and on such
conditions as the State Government may determine at the time
money is borrowed.

59. Power of the Authority to finance Project and
Schemes and impose conditions therefor.- The Authority shall
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be competent to give grants, advances or loans to, or to share
expenses with, any local authority or other authority in
Udaipur Region, or any Government Department or any person, for
any of the purposes of section 16 and notwithstanding anything
contained in any law for the time being in force, it shall be
lawful for such local authority, other authority, Government
Department or any person to accept such grants, advances or
loans or share in the expenses, subject to such terms and
conditions as the Authority may, from time to time, in
consultation with such local authority, other authority,
Government Department or any person, as the case may be,
specify.

60. State guarantee to loans taken or given by the
Authority.- The State Government may guarantee repayment of
the principal of, and interest on, any loan raised or given by the
Authority or transferred to it, for the purposes of this Act,
subject to such conditions as the State Government may think fit to
impose.

61. Accounts and Audit.- (1) The Authority shall keep
accounts in such form and in such manner, as it may, by
regulations made in this behalf, determine.

(2) The Accounts of the Authority shall be subject to audit
by the Examiner, Local Fund Audit in accordance with the
provisions of the Rajasthan Local Fund Audit Act, 1954 (Act No.
XXVIII of 1954).

(3) The Authority shall pay from the Fund such charges for
the audit, as may be prescribed.

62. Budget.- (1) The Director, Finance of the Authority
shall prepare, every year, in such form and at such time as may be
determined by regulations, an annual budget estimate in respect of
the financial year next ensuing, showing the estimated receipts and
disbursements  of  the  Authority to the  Udaipur
Development Commissioner who shall after making such
modifications as he deems fit, submit it to the Authority for
approval.

(2) The Udaipur Development Commissioner shall
forward to the State Government copies of the budget
approved by the Authority.

63. Annual Report.- The Authority shall prepare after the
end of each year (ending on the 31st day of March), a report of its
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activities during the previous year and submit it to the State
Government before the 30th day of September. The State
Government shall cause to be laid on the table of the House of the
State Legislature such annual report including the statement of
accounts.

CHAPTER-X
Powers to Levy Certain Charges

64. Power to levy certain charges.- The Authority shall
levy at such rate and from such date as the State Government may
direct by notification in the Official Gazette, and in such manner as
may be prescribed by the State Government in this behalf, the
following charges, namely:-

(a) a premium on second or subsequent sale of vacant
land in Udaipur Region;

(b) an annual levy on vacant land in Udaipur Region;
and

(c) conversion charges for conversion of the use of
land from residential purpose to commercial or
any other purpose.

Explanation.- The expression "vacant land" used in this
Chapter shall mean all land allotted or sold by the State
Government, the Authority, or any local authority on lease hold
basis or land owned or held otherwise and on which no building
has been constructed or if any building has been constructed, the
covered area is less than 1/5th of the total area of the land.

65. Urban assessment (ground rent) to be credited to the
fund of the Authority.- (1) The Authority shall recover the urban
assessment or ground rent from the plot holders on the land or plot
sold on lease hold basis by the State Government or the Authority
or any local authority at such rates, and in such manner as may be
prescribed.

(2) The urban assessment or ground rent recovered under
sub-section (1) shall be deposited in the Fund of the Authority.

66. Authority may charge fee for certain licences or
permission.- When any licence is granted by the Authority under
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this Act or when any permission is given by it for any of the
purposes of this Act, the Authority may charge a fee for such
licence or permission as may be determined by regulations.

CHAPTER-XI
Prosecutions, Suits and Powers of Police
67. Penalty for unauthorised obstruction.- Whoever-

(1) obstructs the entry of any person empowered
under section 83 to enter into or upon any land
or building in any part of the Udaipur Region
for the purposes mentioned in that section; or

(i) molests such persons as aforesaid after such entry;
or

(ii1) resists, obstructs or molests any member
or employee of the Authority or any employee
of the Government in the exercise of any power
conferred on, or in the discharge of any duty
imposed upon, or in the performance of any
function entrusted to, the Authority or the
Government or such member, or employee of
the Authority or any employee of the
Government; or

(iv) obstructs or molests any person with whom
the Authority or the Government or an officer
of the Government has entered into a contract or
obstructs or molests a servant of the Authority,
who may be lawfully engaged in doing
anything, in connection with the discharge of
the duties or performances of the functions of
the Authority or of the Government or of an
officer appointed by it under this Act,

shall be punishable with fine which may extend to one thousand
rupees or with imprisonment for a term which may extend to six
months or with both.

68. Penalty for removing fence, etc. set up for the
purpose of carrying out any work.- If any person without lawful
authority-
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(a) removes any fence, or any timber used for
propping or supporting any building, wall or
other things, or extinguishes any light set up
at any place where the surface of street or
other ground has been opened or broken up by
the Authority for the purpose of carrying out any
work authorised under this Act; or

(b) removes any mark set up for the purpose of
indicating any level or direction necessary to the
execution of any work authorised under this Act;
or

(c) infringes any order given or removes any bar,
chain or post fixed by the Authority for the
purpose of closing any street to traffic, during
the course of execution of any work under this
Act,

he shall be punishable with fine which may extend to one thousand
rupees.

69. Penalty for disobedience of requisition and
furnishing false information, etc. .- Whoever-

(a) wilfully or without any reasonable excuse disobeys
any requisition or other lawful order or
direction issued under or in pursuance of any of
the provisions of this Act; or

(b) being required under any of the provisions
of this Act to make any return or to
furnish  any information, makes a false
return or furnishes false information,

shall be punishable with fine which may extend to three thousand
rupees or with imprisonment for a term which may extend to three
months or with both.

70. Encroachment or obstruction upon public land.- (1)
Whoever makes any encroachment in any land or space not being
private property, whether such land or space belongs to or vests in
the Authority or not, except steps over drain in any public street,
shall on conviction, be punished with simple imprisonment which
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shall not be less than one month but which may extend to two
years and with fine which may extend to twenty thousand rupees:

Provided that the court may for any adequate or special
reason to be mentioned in the judgment impose a sentence of
imprisonment for a term of less than one month.

(2) Whoever makes any obstruction in any land or space
not being private property, whether such land or space belongs to
or vests in the Authority or not, except steps over drain in any
public street, shall on conviction, be punished with simple
imprisonment which may extend to one month or with fine
which may extend to two thousand rupees or with both.

(3) The Authority or any officer authorised by it in this
behalf shall have power to remove any such obstruction or
encroachment and the expenses of such removal shall be paid
by the person who had caused the said obstruction or
encroachment.

(4) Whoever not being duly authorised in that behalf
removes earth, sand or other material from any land or space
as aforesaid shall be punished on conviction with imprisonment
which may extend to six months or with fine which may extend to
ten thousand rupees or with both.

(5) Notwithstanding anything contained 1in the
foregoing provisions, the Authority or the officer authorised by it
in this behalf shall, in addition to the action taken as provided in
this section, also have power to seize or attach any property
found on the land or space referred to in this section or, as
the case may be, attached to such land or space or permanently
fastened to anything attached to such land or space.

(6) Where any property is seized or attached by an
officer authorised by the Authority, he shall immediately make a
report of such seizure or attachment to the Authority.

(7) The Authority may make such orders as it thinks fit for
the proper custody of the property seized or attached, pending the
conclusion of confiscation proceedings, and if the property is
subject to speedy and natural decay, or it is otherwise
expedient so to do, the Authority may order it to be sold or
otherwise disposed of.

(8) Where any property is sold as aforesaid, the sale
proceeds thereof after deduction of the expenses of any such sale
or other incidental expenses relating thereto, shall,-
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(a) where no order of confiscation is ultimately passed
by the Authority; or

(b) where an order passed in appeal so requires,

be paid to the owner thereof or the person from whom it is seized.

(9) Where any property is seized or attached under sub-
section (5), the Authority may order confiscation of such property.

(10) No order for confiscation of a property shall be
made under sub-section (9), unless the owner of such
property or the person from whom it is seized or attached is given-

(a) a notice in writing, informing him of the grounds
on which it is proposed to confiscate the
property;

(b) an opportunity of making a representation in
writing within such reasonable time as may be
specified in the notice against the grounds of
confiscation; and

(c) a reasonable opportunity of being heard in the
matter.

(11) The order of any confiscation under this section shall
not prevent the infliction of any punishment to which the person
affected thereby is liable under this Act.

(12) Whenever any property is seized or attached pending
confiscation under this section , the Authority or the
Tribunal constituted under section 80 of this Act shall have,
and notwithstanding anything to the contrary contained in any
other law for the time being in force, any court, other tribunal
or other authority shall not have, jurisdiction to make orders
with regard to the possession, delivery, disposal, release or
distribution of such property.

(13) Where any person is prosecuted of an offence under
sub-section (1) or sub-section (2), the burden of proving that he
has not committed the offence shall be on him.

(14) Whoever, being an employee of the Authority,
specifically entrusted with the duty to stop or prevent the
encroachment or obstruction punishable under this section,
wilfully or knowingly neglects or deliberately omits to stop or
prevent such encroachment or obstruction, shall, on
conviction, be punished with simple imprisonment for a term
which may extend to one month or with fine which may extend
to one thousand rupees or with both:
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Provided that no court shall take cognizance against
such employee for the offence punishable under this sub-section
except with the previous sanction of the Authority.

(15) No investigation of an offence under this section shall
be made by an officer not below the rank of a Deputy
Superintendent of Police.

71. General provision for punishment of offences.-
Whoever contravenes any of the provisions of this Act or of any
rule or regulations made or does anything against any plan,
project or scheme sanctioned thereunder shall, if no other penalty
is provided for such contravention, be punishable-

(a) for the first offence, with fine which may extend to
one thousand rupees ; and

(b) for a second or any subsequent offence with fine
which shall not be less than two hundred fifty
rupees and not more than five thousand rupees.

72. Offence by companies.- (1) If the person
committing an offence under this Act is a company, every
person, who at the time the offence was committed was
incharge of, and was responsible to the company for the conduct
of the business of the company as well as the company, shall be
deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall
render any such person liable to any punishment provided in this
Act, if he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1),
where an offence under this Act has been committed by a
company and it is proved that the offence has been committed with
the consent or connivance or, is attributable to any neglect on the
part of any Director, Manager, Secretary or other officer of the
company, such Director, Manager, Secretary or other officer shall
be liable to be proceeded against and punished accordingly.

Explanation.- For the purposes of this section,-
(a) "company" means a body corporate and includes a
firm or other association of individuals; and



153

(b) "director" in relation to a firm means a partner in the
firm.

73. Cognizance of offences.- No court shall take
cognizance of any offence punishable under this Act or any
rule or regulation or order made thereunder except upon a
complaint in writing of the facts constituting such offence
made by the Authority or by a person expressly authorised in
this behalf by the Authority:

Provided that any person, whose right to enjoyment of his
own property is adversely affected by any wunauthorised
development as indicated in sub-section (1) of section 31, may
also file a complaint in the like manner against such person or
persons who may have undertaken the said unauthorised
development:

Provided further that the Authority shall also be given due
notice of such proceedings and if the Authority removes the cause
for action within a reasonable period, the proceedings in the Court
shall abate, without prejudice to any other action or proceedings
that the Authority has initiated or may initiate thereafter.

74. Fine when realised to be paid to the Authority.- All
fines realised in connection with prosecution under this Act shall
be paid to the Authority.

75. Power of the Authority as to legal matters.-
The Authority may,-

(a) institute, defend or withdraw from any legal
proceeding;

(b) compound any offence against this Act; and

(c) admit, compromise or withdraw any claim made in
any legal proceeding or otherwise:

Provided that no withdrawal from prosecution for an
offence under this Act shall be made except with the
permission of the court.

76. Immunity to Authority.- No suit, prosecution or
other legal proceeding shall be maintainable against the
Authority or any person acting under the direction of the
Authority or the Chairman, member or any officer or servant
of the Authority, Executive Committee, other committees,
any Functional Board or any body thereof in respect of anything
lawfully and in good faith and with due care and attention done
under this Act.
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77. Notice of suit against Authority.- (1) No suit
shall be instituted against the Authority or any member thereof or
any of its officers or other employees or any person acting under
the directions of the Authority or any member or any officer or
other employee of the Executive Committee, any
Functional Board, Tribunal, any committee or any body
thereof, in respect of any act done or purporting to have been done
in pursuance of this Act or any order, rule or regulation made
thereunder till the expiration of two months from the date on
which notice in writing has been left at the office or place of
abode of the persons to be sued and unless such notice states
explicitly the cause of action, the nature of relief sought, the
amount of compensation claimed and the name and place of
residence of the intending plaintiff and unless the plaint
contains a statement that such notice has been left or delivered.

(2) No suit such as is described in sub-section (1) shall,
unless it is a suit for recovery of immovable property or for a
declaration of title thereto, be instituted after the expiry of one year
from the date on which the cause of action arises.

(3) Nothing contained in sub-section (1) shall be deemed to
apply to a suit in which the only relief claimed is an injunction of
which the object would be defeated by giving of the notice or the
postponement of the institution of the suit.

78. Mode of proof of record.- A copy of any
receipt, application, plan, notice, order, entry in a register of
other document in the possession of the Authority shall, if duly
certified by the legal keeper thereof, or the Udaipur
Development Commissioner or any person authorised by him in
this behalf, be received as prima facie evidence of the entry or
document and shall be admitted as evidence of the matters and
transaction therein recorded in every case where, and to the same
extent as, the original entry or document would, if produced,
have been admissible to prove such matter.

79. Restriction on the summoning of servants of
Authority to produce documents.- No member or officer or
servant of the Authority shall in any legal proceeding to
which the Authority is not a party be required to produce any
register or document the contents of which can be proved
under the preceding section by a certified copy, or to appear
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as a witness to prove the matter and transaction recorded therein
unless by order of the court made for special cause.

CHAPTER-XII
Miscellaneous

80. Constitution of Tribunal.- (1) The State
Government shall, by notification in the Official Gazette,
constitute a Tribunal for the purposes of this Act.

(2) The Tribunal shall consist of one person who shall be
an officer of the State Government and shall be paid such salary
and allowances as may be determined by the State Government.

(3) The State Government may, to assist the Tribunal,
direct the Authority to appoint such number of employees and
of such cadre as may be deemed necessary.

(4) The expenses of the Tribunal shall be borne by
the Authority.

(5) The procedure to be followed by the Tribunal
in deciding the appeals or disputes referred to it under this Act
shall be such as may be prescribed.

(6) The Tribunal shall have the same powers as are
vested in a civil court under the Code of Civil Procedure, 1908
(Central Act No. 5 of 1908) in respect of hearing and deciding of
an appeal or any dispute referred to it.

(7) Except as otherwise provided, any dispute arising
out of any provision of this Act may be referred to the
Tribunal by the Authority. The decision of the Tribunal shall
be final and binding on all the parties thereto.

(8) Except as otherwise provided,-

(a) any person aggrieved by an order or notice of
the Authority may file an appeal in the Tribunal
within thirty days of the communication of such
order or notice to him; and

(b) any person aggrieved by any threatened act or
injury from the Authority affecting his rights
may refer the dispute to the Tribunal
within thirty days of the communication or
knowledge of such threatened act or injury,

and the decision of the Tribunal shall be final.
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81. Constitution of Settlement Committee.- (1) The State
Government may, by notification in the Official Gazette, constitute
a Settlement Committee consisting of a Chairman and such other
members, as it may deem fit, to resolve the disputes between the
Authority and other persons and such Committee shall undertake
to resolve the dispute whenever so requested by the concerned
person.

(2) The Settlement Committee shall have such powers
and follow such procedure as may be prescribed by the State
Government.

(3) Any Committee already constituted for this purpose
shall be deemed to have been constituted under this Act.

(4) The decision given by such Committee shall be
binding on the Authority.

82. Recovery of moneys due to the Authority as arrears
of land revenue.- Where any sum (not being rent payable in
respect of any premises of the Authority) payable to the Authority,
whether under any agreement, express or implied or otherwise,
howsoever, is not paid on or before the due date-

(a) and the claim is not disputed, the Udaipur
Development Commissioner or any officer
authorised by him in this behalf shall send to
the District Collector a certificate under his
hand indicating therein the sum which is
due to the Authority or is claimed by the
Authority, as the case may be, and thereupon,
the District Collector shall recover the sum due
to be claimed as arrears of land revenue;

(b) and the claim is disputed, it shall be referred
to the Tribunal which shall, after making such
inquiry as it thinks fit and after giving to the
person by whom the sum is alleged to be
payable a reasonable opportunity of being heard,
decide the question and communicate forthwith
its decision to the Authority. Any person
aggrieved by the decision of the Tribunal may,
within thirty days from the date of such decision,
appeal to the Board of Revenue. The decision
of the Board of Revenue shall be final and shall
not be called in question in any Court. Thereupon
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the Collector shall recover the sum determined to

be due as arrears of land revenue.

83. Power of entry.- (1) The Chairman and members of
Authority, the Executive Committee, any other Committee, any
Functional Board or any body thereof, the Udaipur
Development Commissioner and officers and servants of
the Authority authorised by him in this behalf with or
without assistants or workmen, enter into or upon any land or
building for the purposes of-

(a) making any enquiry, inspection, measurement or
survey or taking levels of such land or building;

(b) examining works under construction and
ascertaining
the course of sewers and drains;

(c) digging or boring into the sub-soil;

(d) setting out boundaries and intended lines of works;

(¢) making such lines, boundaries and lines by
placing mark and cutting trenches;

(f) ascertaining whether any land is being or has
been developed in contravention of any plan
or without the permission or in contravention of
any condition subject to which such
permission has been granted under this Act;
or

(g) doing any other thing necessary for the
efficient administration of this Act: Provided that-
(1) no such entry shall be made except between

the hours of sunrise and sunset and without
giving reasonable notice at least of twenty-
four hours to the occupier, or if there be
no occupier, to the owner of the land or
building;

(i) sufficient notice shall in every instance be
given, even when any premises may
otherwise be entered without notice, to
enable the inmates of any apartment
appropriated to females to remove to some
part of the premises where their privacy
need not be disturbed; and
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(ii1) due regard shall always be had, so far as
may be compatible with the exigencies of
the purposes for which the entry is made, to
the social and religious usages of the
occupants of the premises entered.

(2) It shall be lawful for any person authorised under sub-
section (1) to make an entry for the purpose of inspection or
search to open or cause to be opened a door, gate or other
barrier,-

(a) if he considers the opening thereof necessary
for the purpose of such entry, inspection or
search; and

(b) if the owner or occupier is absent or, being
present, refuses to open such door, gate or barrier.

84. Service of notice under this Act.- (1) All
documents which expression shall include, notice and orders
required by this Act or any rule or regulation made
thereunder to be served upon any person, shall, save as otherwise
provided in this Act, or rule or regulation made thereunder, be
deemed to be duly served,-

(a) where such document is to be served on a
department, local authority, railway, company,
society or any other body of persons
whether  incorporated or not, if the
document is addressed to the head of the
department, General Manager of the Railway,
Secretary or principal officer of the local
authority, company, society or any such other
body at its principal, branch, local or registered
office, as the case may be, and is either-

(1) sent by registered post to such office; or
(ii) delivered at such office; or

(b) where the person to be served is a partner in a
firm, if the document is addressed to the
partnership firm at its principal place of
business, identifying it by the name or style
under which its business is carried on and is
either-

(1) sent by registered post; or
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(ii) delivered at the said place of business; or

(c) in any other case, if such document is addressed

to the person to be served and-

(1) 1s given or tendered to him, or

(i1) if such person cannot be found, is affixed
on some conspicuous part of his last
known place of residence or business, or is
given or tendered to some adult member of
his family or 1is affixed on some
conspicuous part of the land or building to
which it relates, or

(111) 1s sent by registered post to the person.

(2) Any document which is required or authorised to be
served on the owner or occupier of any land or building may
be addressed "the owner" or "the occupier", as the case may be, of
that land or building (naming or describing that land or building),
without further name or description and shall be deemed to be
duly served,-

(a) if the document so addressed is sent or
delivered in accordance with clause (c) of sub-
section (1), or

(b) if the document so addressed or a copy
thereof so addressed is delivered to some
person on the land or building.

(3) Where a document is served on a partnership
firm in accordance with this section, the document shall be
deemed to be served on each partner.

(4) For the purpose of enabling any document to be
served on the owner of any property, the Udaipur
Development Commissioner or any other officer authorised by
him in this behalf, may, by notice in writing, require the occupier,
if any, of the property to state the name and address of the owner
thereof.

(5) Where an attempt to serve a document on any person in
the manner indicated in the foregoing provisions of this section
has failed it shall be deemed to be an effective service of the
document on such person if the notice of the document to be
served 1is published in some prominent daily local Hindi
newspaper.
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85. Officers and other employees of the Authority to be
public servants.- Every officer and other employees of the
Authority and every member of the Authority, Executive
Committee, other committees, Functional Board and other bodies
constituted under this Act, shall be deemed to be a public
servant within the meaning of section 21 of the Indian Penal
Code, 1860 (Central Act No. 45 of 1860).

86. Lump sum contribution by the Authority in lieu of
taxes levied by local authorities.- (1) Subject to rules, if any, that
may be made under this Act, and regard being had to the fact
that the Authority itself provides in the areas within the
jurisdiction of any local authority all or any of the amenities which
the local authority provides, then the Authority shall not be liable
to pay the taxes including property taxes, if any, but it shall be
lawful for the local authority to arrive at an agreement with the
Authority, with the prior sanction of the State Government, to
receive a lump sum contribution from the Authority in lieu of all
or any of the taxes levied or services rendered by the local
authority.

(2) Where no such agreement as is referred to in sub-
section (1) can be reached, the matter may be referred to the State
Government and the State Government may, after giving to the
local authority and the Authority a reasonable opportunity of being
heard, decide the amount of such contribution. The decision of the
State Government shall be binding on both parties.

87. Deduction from salary or wages to meet claims of
the Authority in certain cases.- (1) Any person dealing with the
Authority may execute an agreement in favour of such Authority
providing that his employer shall be competent to deduct from the
salary or wages payable to him by the employer, such amount as
may be specified in the agreement and to pay to the Authority the
amount so deducted in satisfaction of any debt or demand of the
Authority against such person. Such an agreement shall be
accompanied with a consent in writing of the employer.

(2) On the execution of such agreement, the employer
shall, if so required by the authority, by requisition in writing and
so long as the Authority does not intimate that the whole of
such debt or demand has been paid, make the deduction in
accordance with the agreement and pay the amount so deducted to
the Authority as if it were a part of the salary or wages payable
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by the employer as required under the Payment of Wages Act,
1936 (Central Act No. 4 of 1936) on the day on which the
employer makes payment.

(3) If, after the receipt of a requisition made under the
foregoing sub-section, the employer at any time fails to deduct
the amount specified in the requisition from the salary or wages
payable to such person or makes a default in remitting the
amount deducted to the Authority, the employer shall be
personally liable for the payment thereof and the amount shall be
recoverable on behalf of the Authority, from the employer as an
arrear of land revenue.

88. Control by State Government.- (1) The Authority
shall exercise its powers and perform its duties under this
Act in accordance with the policy framed and the guidelines
laid down, from time to time, by the State Government for
development of the areas in the Udaipur Region.

(2) The Authority shall be bound to comply with such
directions which may be issued, from time to time, by the State
Government for efficient administration of this Act.

(3) If, in connection with the exercise of the powers
and the performance of the duties of the Authority under this
Act, any dispute arises between the Authority and the
State Government, the matter shall be decided by the State
Government and its decision shall be final.

89. Power to transfer.- Any officer or employee of the
Authority may, in accordance with the rules made under section
95, be transferred by the State Government to the Rajasthan
Housing Board or any Urban Improvement Trust or any
Municipality on post carrying pay scale not lower than the pay
scale of the officer or employee to be transferred:

Provided that lien of the officer or employee so transferred
shall remain in the Authority and he shall be considered for further
promotion whenever a consideration for promotion to the higher
post in his cadre is made in the Authority.

90. Power of Authority to call for returns, reports, etc. .-
The Authority shall have power to call for any return, statement of
accounts, reports, statistics or other information from and local
authority or other authority in the Udaipur Region, or from
any person which is required by it in the exercise of its powers
and the performance of its duties under this Act or under any
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other law for the time being in force, and such authority or
person shall be bound to furnish such information.

91. Act to override other laws.- The provisions of this
Act shall have effect notwithstanding anything inconsistent
therewith in any other law for the time being in force.

92. Delegation of Powers.- (1) The State Government
may, by notification in the Official Gazette, delegate to any officer
subordinate to it all or any powers conferred on it by or under this
Act, other than the power to make rules.

(2) The Authority may, by a resolution, delegate any of its
powers and functions exercisable by it under this Act or
regulations thereunder, except the power to prepare any Master
Development Plan, Zonal Development Plan or make regulations,
to any officer of the Government, any local authority or other
authority or body functioning in Udaipur Region or the Executive
Committee, or any Functional Board or  Udaipur
Development Commissioner or any officer subordinate to it,
subject to such conditions and restrictions as may be specified in
the resolution:

Provided that the delegation of powers and functions under
this sub-section to any officer of the Government, local authority
or other authority or body shall be made with the consent of the
State Government or local authority or other authority or body, as
the case may be.

93. Power to call for records.- (1) The State Government
or any officer not below the rank of the Secretary to the
Government authorised in this behalf by the or State Government
may, for the purpose of being satisfied as to the correctness,
legality or propriety of any order or resolution passed or purporting
to have been passed , under this Act by the Authority or any
committee or officer of it, call for the relevant record, and may in
doing so, direct that pending the examination of such record, such
order or resolution shall be kept in abeyance and no action in
furtherance thereof shall be taken until such examination be the
State Government or by the officer authorised in this behalf be the
State Government and the passing of order under sub-section (2);

Provided that no record relating to an order or a resolution
shall be called for under this sub-section after the expiry of three
years from the date of such order or resolution.
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(2) After examining the record, the State Government or the
officer authorised as aforesaid may rescind, reverse or modify such
order or resolution and the order of the State Government or the
officer authorised as aforesaid shall be final and binding on the
Authority and on its officers and committees.

94. Local Authorities to continue to perform duties.- (1)
Notwithstanding anything contained in this Act, all local
authorities in Udaipur Region shall continue to exercise
their powers, perform their functions and discharge their duties
which may not be inconsistent with any plan, project or scheme
of the Authority.

(2) In the event of failure on the part of any local authority
to carry out any plan, scheme, project or any direction given under
this Act, the Authority, if it deems fit, for the development of
Udaipur Region, with the sanction of the State Government and
by an order published in the Official Gazette, may assume any of
the powers, functions and duties performed by any local authority
from such date as may be specified in the order and in that case,
such local authority shall, notwithstanding anything contained in
any other law for the time being in force, cease to exercise such
powers, functions and duties from the said date.

95. Power to make rules.- (1) The State Government may
from time to time make rules for the purpose of carrying out
generally the provisions of this Act and regulating any
particular matter thereunder which requires to be prescribed or in
respect of which rules are required to be or may be made.

(2) All rules made by the State Government under this Act
shall be published in the Official Gazette.

(3) All rules made under this section shall be laid, as soon
as may be after they are so made, before the House of the
State Legislature, while it is in session for a period of not
less than fourteen days, which may comprise in one session
or in two successive sessions and, if before the expiry of the
session in which they are so laid or of the session immediately
following, the House of the State Legislature makes any
modification in any of such rules or resolves that any such rule
should not be made, such rule shall thereafter have effect only in
such modified form or be of no effect, as the case may be, so
however, that any modification or annulment shall be without
prejudice to the validity of anything previously done thereunder.
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96. Power to make regulations.- (1) The Authority may,
from time to time, make regulations for all or any of the matters to
be provided under this Act by regulations and generally for all
other matters for which provision is, in the opinion of the
Authority, necessary for the exercise of its powers and the
discharge of its functions and duties under this Act.

(2) No regulation made by the Authority under sub-section
(1) shall take effect unless it is published in the Official Gazette.

(3) The State Government may, at any time by notification
in the Official Gazette, repeal wholly or in part or modify any
regulation made by the Authority provided that, before taking
any action under this sub-section, the State Government shall
communicate to the Authority the grounds on which it proposes
to do so, fix a reasonable period for the Authority to show
cause against the proposal and consider the explanation and
objections, if any, of the Authority.

(4) The repeal or modification of any regulation shall take
effect from the date of publication of the notification in the
Official Gazette, if no date is therein specified, and shall
not affect anything done or omitted or suffered before such date.

97. Power to remove difficulties.- If any difficulty arises
in giving effect to the provisions of this Act, the State
Government may, as occasion requires, but not later than two years
from the date on which the Authority is established, by order, do
anything, not inconsistent with the objects and purposes of this
Act, which appears to it to be necessary or expedient for the
purposes of removing the difficulty.

98. Dissolution of the Authority.- (1) Where the State
Government is satisfied that the purpose for which the Authority
was established wunder this Act have been substantially
achieved so as to render the continued existence of the Authority in
the opinion of the State Government is unnecessary, the State
Government may, by notification in the Official Gazette, declare
that the Authority shall be dissolved with effect from such date as
may be specified in the notification and thereupon the Authority
shall be deemed to be dissolved accordingly.

(2) From the said date-

(a) all assets, properties, funds and dues which are
vested in, or realisable by, the Authority shall
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vest in, or be realisable by, the State
Government;

(b) all lands vesting in, belonging to, or placed at the
disposal of, the Authority shall revert to the State
Government;

(c) all liabilities which are enforceable against the
Authority shall be enforceable against the State
Government; and

(d) for the purpose of carrying out any development
which has not been fully carried out by the
Authority and for the purpose of realising assets,
properties, funds and dues referred to in clause (a),
the functions of the Authority shall be
discharged by the State Government.

99. Bar of jurisdiction of civil court.- (1) Save as
otherwise provided in this Act, no civil court shall take
cognizance of any matter which is required to be or may be
decided by the Authority, Executive Committee, Udaipur
Development Commissioner, Functional Board, any body thereof,
the Tribunal or the State Government, under this Act.

(2) Save as otherwise expressly provided in this Act, an
order passed or a direction given by the State Government to the
Authority or an order passed or notice issued by the Authority
under this Act shall be final and shall not be questioned in any
suit or other legal proceeding.

100. Dissolution of the Urban Improvement Trust,
Udaipur and  savings.- (1) Notwithstanding  anything
contained in the Rajasthan Urban Improvement Act, 1959
(Act No. 35 of 1959), hereinafter referred to as the "said Act"
and the rules, regulations and bye-laws made thereunder, as from
the date of the constitution of the Authority for the Udaipur
Region under this Act, hereinafter referred to as such
constitution,-

(a) the urban area of Udaipur shall cease to vest
in the Urban Improvement Trust, Udaipur
(hereinafter referred to as the Trust), and the
Trust shall cease to exercise jurisdiction or the
function in that area;



166

(b) the Trust functioning in the area covered by the

(©)

urban area of Udaipur, immediately before such
constitution, shall stand dissolved;

all land, buildings and other immovable
properties  (together with all interest of
whatever nature and kind therein) situated in
urban area of Udaipur and vested in the Trust
for the purpose of carrying out or undertaking
development or improvement in such area,
immediately before such constitution, shall
pass on to and vest in the Authority so
constituted;

(d) all stores, articles or other movable properties

(e)

belonging to the Trust held by it for the
purpose of carrying out or undertaking
development or improvement in such area,
immediately before such constitution, shall
pass on to and vest in the Authority so
established;

all assessments, valuations, measurements or
divisions made by the Trust immediately before
such constitution in or in connection with such
area, shall, in so far as they are not inconsistent
with the provisions of this Act, continue and be
deemed to have been made under the provisions
of this Act unless and until they are superseded
by any assessment, valuation, measurement or
division made by the Authority;

(f) all plans, schemes for the development or

improvement of any area declared as the urban
area of Udaipur and prepared under the said
Act, shall in so far as they are not
inconsistent with the provisions of this Act,
be deemed to have been prepared under this
Act and any such plan or scheme which was in
force immediately before the commencement
of this Act, shall continue to be in force so
long it is not otherwise dealt with under this
Act;
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(g) all records and papers belonging to the Trust and
relating to the development or improvement of
such area, including the plans and schemes and
papers relating thereto, as are referred to in
clause (f) shall vest in and stand transferred to
the Authority;

(h) every officer or servant serving under the Trust
immediately before such constitution shall, on
or from such constitution, be deemed to have
been transferred temporarily for a period of
six months to the Authority within which
period until otherwise extended by it, the
Authority shall, after their screening in such
manner as may be determined by regulations,
absorb them in the service of the Authority on
such posts and with such designations, as the
Authority may determine. The Officer and
servants so absorbed in the service of the
Authority may hold office by the same tenure,
at the same remuneration and on the same terms
and conditions of service as they would have
held if the Authority had not been constituted,
and shall continue to so hold unless and until
such tenure, remuneration and terms and
conditions are duly altered by the Authority.
Such of the officers and servants who are not
absorbed by the Authority under its service shall
be deemed to be surplus officers and servants of
the Trust and shall be absorbed by the State
Government in the service of any local
authority or other authority as the State
Government may deem fit, on such posts, with
such designations on such salary and allowances
and on such terms and conditions of service as
may be prescribed but they shall not be
absorbed on posts on terms, which are
less advantageous to them in the matter of salary
and allowances:

Provided that-
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(1) any service rendered by any officer or
servant so absorbed

before  such  constitution  shall be
deemed to be service

rendered under the Authority; and
(i) the surplus officers and servants not so

absorbed shall be

continued in the service of the
Authority and their salary

and allowances shall be paid out of
the Funds of the

Authority until they are absorbed by the
State Government, as

aforesaid;

(1) anything done or any action taken including any

appointment, delegation, order, scheme, rule,
bye-laws, regulation or form made or
notification issued or permission granted under
the said Act, so far as it is not inconsistent with
the provisions of this Act, shall continue in
force and be deemed to have been done or taken
under the provisions of this Act unless and
until it is superseded by anything done or any
action taken under the said provisions;

(j) all debts, obligations and liabilities incurred,

(k)

all contracts entered into, all allotments and
transfers of land made and all matters and
things engaged to be done in or as respects the
area covered by the urban area of Udaipur, by,
with or for the Trust for such area shall,
immediately before such constitution, be
deemed to have been incurred, entered into,
made or engaged to be done by, with or for the
Authority;

notwithstanding anything contained in this
Act, the wvalidity of any declaration of
application, publication, notification,
appointment, order, allotment of land, proposal,
award, proceeding, consultation, inquiry,
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certification, compromise, sanction, agreement,
notice, approval, decision, dispute, withdrawal of
any legal proceeding, final scheme or Act
made, held, issued entered into, given, taken,
decided, drawn up, or done, before such
constitution, by or on behalf of the Trust,
shall be deemed as if they were made, held,
issued, entered into, given, taken, decided,
drawn up or done under this Act by or on
behalf of the Authority;

(1) all compromises, defence or withdrawals, made in

(m)

or from any legal proceeding, any offence
compounded or any claim admitted, by or on
behalf of the Trust before such Constitution
shall be deemed to have made by or on behalf
of the Authority and may be enforced by or
against the Authority as effectively as they could
be enforced by or against the Trust before such
constitution;

all suits, prosecutions and other legal
proceedings instituted by, for, or against the
Trust may be continued or instituted by, for, or
against the Authority;

(n) all properties movable and immovable and all

rights, title and interest in any property vested
in the Trust shall vest in the Authority and
all such properties in possession of the Trust
shall be deemed to be in possession of the
Authority;

(o) all rents, fees and other sums of money due to

(p)

the Trust shall be deemed to be due to the
Authority; and

all sums or charges which the Trust was,
immediately before such constitution, entitled
to levy, assess and recover for or in respect
of development or improvement of any land in
the urban area of Udaipur, may continue to be
levied, assessed and recovered by the
Authority under the corresponding provisions
of this Act.
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(2) Where any acquisition proceeding have been started
under the provisions of the Rajasthan Urban Improvement Act,
1959 (Act No. 35 of 1959) or under any other law for the time
being in force for any of the purpose of the Trust, shall be
continued and completed under and in accordance with the
provisions of such laws as aforesaid.
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SCHEDULE

LIST OF CITY, TOWNS AND VILLAGES FALLING IN

City

UDAIPUR REGION

Udaipur city

Village Tehsil-Badgoan

o

Amberi

Badgoan

Badi

Bedla

Bedla Khurd

Bhilo Ka Bedla
Bhuwana
Bhramano Ka Guda
Chiklwas

Dewali

Dhikli

Dangiyon Ka Guda
Feharniyo Ka Guda
Hathidhara

Hawala Kala
Hawala Khurd
Katara

Kavita

Lai ka Guda
Lakhawali

Liyo Ka Guda
Loyra

Nathavato Ka Guda
Aoton Ka Guda
Paladi

Pratap Pura

Pula
Raghunathpura
Rathoro Ka Guda
Rebariyon Ka Guda
Roop Nagar
Sabalpura

Sapetia
Shobhagpura

ISIYR ATeR

gTefeRT



36. Suhker

37. Thur

38. Upali Badi

39. Wada

40. Shivpuri

41. Bhilwara

Village Tehsil- Girwa

42. Aayad

43. Balicha

44. Bedwas

45. Bhoiyon Ki Pancholi

46. Bichadi

47. Biliya

48. Dakan Kotda

49. Dangiyon Ki Pancholi

50. Debari

51. Dewali (Goverdhan
Villas)

52. Dhol Ki Pati

53. Dholi Mangri

54. Dhuni Mata

55. Eklingpura

56. Fanda

57. Gadariywas

58. Gorela

59. Goverdhan Villas

60. Govela

61. Gukher Mangri

62. Jharno Ki Saray

63. Jogi Talab

64. Kaladwas

65. Kalarohi

66. Kamlodh

67. Kamlodh Dungar

68. Kanpur

69. Kaya

70. Kharbadiya

71. Kheda Kanpur

72. Kodiyat Chak- A

73. Kodiyat Chak-B

172

SHh DS
SRR @1 gaen
EEIN

o e o
adlefl (e Tdell™d)

CIECIIIC]



173

74. Madari Paneriyan
75. Madari Purohitan
76. Manwakheda
77. Matun
78. Nala Fala
79. Nela
80. Parda
81. Panwadi
82. Rakampura
83. Savina
84. Savina Kheda
85. Seth ji Ki Kundal
86. Sisarma
87. Sunderwas
88. Tilakheda
89. Titardi
90. Umarda
91. Zink Smelter
92. Kitoda
93. Surplaya
94, Sihada
95. Motadevra
96. Dai mata
97 Jhada aduva
98. Bujhda
99. Nai
100. Upla Guda
101. Changedi
102. Chanbora
103. Fatadhra
104. Lai
105. Nayakeda
106. Nohera
Village Tehsil- Mavali
107. Avliyon Ka Kua
108. Anandpura
109. Bajaj Nagar
110. Bamniya Khet
111. Dabok
112. Dhana
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113. Dhunimata gofrarem

114. Ghanoli BRIE]

115. Ghadhva rsar

116. Gudali Tl

117. Kundal EASIGH

118. Medta e

119. Moriya iR

120. Nahar Mangra AATERHTRT

121. Odawadiya afrsartear

122. Rebariyon Ki Dhani RqTRar @1 rofi

123. Tulsidas ji Ki Saray SENIKEEIRCIEGNE

124. Oradi SR

125. Khemali LSl

126. Motikheda (Part of AT (el B
Gudali) 1)

127. Janjeda (Part of SioreT  (EHCT @
Khemali) 1)

128. Junawas (Part of ST (el B
Khemali) 1)

129. Ranawato Ka Guda NS

(Part of Khemali) (@il @ 4r7)
Village Tehsil- Vallabhnagar

130. Daroli el

131. Gadriywas TeRarard
132. Katka Ka Kua DICHT BT B3
133. Maharaj Ki Khedi HERS B TS
134. Mandesar HIHR

135. Rawatpura Tus RIGAYRT <A

136. Tus dangiyan CRESIHRIE
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STATEMENT OF OBJECTS AND REASONS

The Udaipur City and areas contiguous to it were being
progressively developed and populated and necessity was being
increasingly felt for forming these areas into Udaipur Region and
for setting up of an authority for the purpose of planning, co-
ordinating and supervising the proper, orderly and rapid
development of these areas, in which several Government
departments, local authorities and other organisations were
engaged. It was considered expedient to establish a Udaipur
Development Authority and to enable it either itself or through
other authority to formulate and execute plans, projects and
schemes for the development of Udaipur Region so that housing,
community facilities, civil amenities and other infrastructure were
properly created for the population of Udaipur Region in the
perspective of 2040 A.D. and thereafter including the intermediate
stages.

The Bill seeks to achieve the aforesaid Objectives.

Hence the Bill.

Aol FAN eIaTe,

Minister Incharge.

AU & 3feJeog 207 & @WUs 3) & Il AGHGH Usaurd
FeleT i R

gfafaf: d@r 9. 2 37) Ay 2/ 2023 @R, & 17 Jers, 2023
YvF: At FAR uriEre, R w6 AR wew wRe, tevas Rusr we,

SII9R)

HRA & HIGUT & 3fefesg 207 & @WUs 3) & FHT H,
#, 3eaq oo ifteRor fagae, 2023 & Toredre faum
e # faarrd o St i Remfer < gl
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FINANCIAL MEMORANDUM

The State Government has decided to upgrade Urban
Improvement Trust, Udaipur into Udaipur Development
Authority. Clause 54 of the Bill envisages for the contribution to
be made by the State Government to be credited to the Udaipur
Region Development Fund. The funds of the said Trust exist as
rupees 740.83 crore, thus no provision for revolving fund is
required at first instance. Such contributions shall be made by the
State Government yearly or in such instalments as it may
determine in accordance with the schemes included in the State
Plan.

Aecll AR URIATe,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 95 of the Bill empowers the State Government to
make rules for the purpose of carrying out generally the provisions
of the Bill. Attention is invited particularly to matter specified in
clauses 36, 37, 49, 53, 64, 80 and 84 of the Bill with respect to
which the State Government may make rules.

Clause 96 of the Bill empowers the Udaipur Development
Authority to make regulations for all or any of the matters to be
provided under the Bill by regulations and generally for all other
matter for which provisions is, in the opinion of the Authority,
necessary for the exercise of its powers and the discharge of its
functions and duties under the Bill. Attention is invited particularly
to matters specified in clauses 4, 5, 7, 8, 9, 10, 13, 15, 20, 23, 24,
25, 30, 32, 34, 37, 38, 40,41, 42, 49, 50, 51, 54, 55, 61, 62, 64, 65,
66, 80, 81, 84, 92 and 100 of the Bill with respect to which the
Authority may make regulations.

The above delegations are of normal character and mainly
relate to the matter of detail.

Aecll AR URIATe,

Minister Incharge.
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Bill No. 23 of 2023

THE UDAIPUR DEVELOPMENT AUTHORITY
BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A

Bill

for forming Udaipur City and certain contiguous areas into
Udaipur Region, to provide for the establishment of an
Authority for the purposes of planning, co-ordinating and
supervising the proper, orderly and rapid development of the
Udaipur Region and of executing plans, projects and schemes
for such development and to provide for matters connected

therewith.

(To be introduced in the Rajasthan Legislative Assembly)

MAHAVEER PRASAD SHARMA,
Principal Secretary.

(Shanti Kumar Dhariwal, Minister-Incharge)
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2023 &1 QY9I+ H. 23

FeqqY fasr wifesor fagas, 2023

(Starfer Torea furer @ & raRa frar smem)
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3CIYR AT dUT 38 fAswead! Ffaug &3 1 Ferex
AR oo o, 3eAR el & HHR, Gegaredd ar
X o & forT A9 s 1, 398 TFead g et 3R
3T JIATT el AR T Ard & fow A, aRasrensit
aur ThAT A fAsufed e & gaea & forw arffeor &
YT AR 368 HofSd ATAG &1 396wl g GOah|

(StenfF TereaTe Rurer wam & qrenfa frar smem)
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